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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNA
WESTERN ZONE BENCH, PUNE
MEMORANDUM OF APPLICATION
(UNDER SECTIONS 14, 15 AND SECTION 18(1) READ WITH
SECTION 20 OF THE NATIONAL GREEN TRIBUNAL ACT, 2010 )
ORIGINAL APPLICATION NO. 173 OF 2024

IN THE MATTER OF:

Govandi New Sangam Welfare Society ...Applicant
Versus

State of Maharashtra & Ors. ...Respondents

ADDITIONAL AFFIDAVIT ON BEHALF OF THE APPLICANTS

I, Shaikh Faiyaz Alam, aged 29 years, Indian Inhabitant, Authorised

Signatory of Applicant and having my address at Kamla Raman Nagar, : )

Baiganwadi, Govandi, Mumbai — 400 043, do hereby solemnly state that I \(}

am filing this additional affidavit in terms of the directions passed by this r

Hon’ble Tribunal vide order dated 27.08.2024 with respect to : I _

(i)  providing additional facts and further documents including the stay
order of the Hon’ble Bombay High Court concerning the Writ \'; X
Petition filed by Respondent No. 5 challenging the closure directions
dated 06.07.2019 and

(i)  providing a clarification (in a tabular form) regarding the period of \ 5 ek

violation for which the environmental compensation has been

prayed against R-5.

L Providing additional facts and documents concerning R-5’s Writ

Petition challenging the closure direction dated 06.07.2019
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1. I say that subsequent to the issuance of the closure direction dated
06.07.2019 by MPCB (annexed at Pg. 45 at Annexure A-5 to the OA)
to R-5, Writ Petition No. 2326 of 2019 before the Hon’ble Bombay
High Court was filed by R-5 on 12.07.2019. A copy of the Writ Petition
is not available with the Applicant as they were not a party to the writ
proceedings. However, a perusal of a series of orders passed in WP No.
2326 of 2019 clearly reflect the position of the said petition from time
to time and the same is narrated hereinbelow for the convenience of this
Hon’ble Tribunal:

(i) Order dated 18.07.2019 — the Hon’ble High Court directed
MPCB (R-2 & R-3 therein) to carry out an inspection of the Bio-

Medical Waste Treatment Plant of R-5 and then file a counter-
affidavit within 4 weeks. Thereafter at Para 5, the Hon’ble High
Court passed an order staying the implementation of the closure

direction dated 06.07.2019 with the following observations:

“5] On the issue whether the Petitioner should be entitled
to an interim order staying implementation of the
impugned order dated 6" July 2019, we note that the
public injury caused by closing the plant would be much
more than permitting plant to operate even on assuming
that the stand of Respondent Nos.2 and 3 is correct. We
clarify, we are not opining prima-facie that the stand of
the Respondents is correct.

6] Therefore, till the present order is vacated or modified,
operation of the impugned order dated 6" July 2019 shall
be stayed.”

Annexed and marked hereto as ANNEXURE R-1 is a copy

of the order dated 18.07.2019.



(i)

(iii)

(iv)

v)
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Order dated 09.09.2019 in R-5’s WP — Further time was sought

by the Respondents to file a reply to which the Hon’ble High
Court granted two more weeks while the interim order was
directed to be continued. Annexed and marked hereto as

ANNEXURE R-2 is a copy of the order dated 18.07.2019.

Thereafter, the aforesaid writ petition did not get listed for a long
period of time and upon witnessing continous toxic smoke being
emitted from the Bio-Medical Waste Treatment Plan despite
sending various representations to regulate and control the
pollution, the Applicant was constrained to file PIL (L) No.
33884 of 2022 on 21.10.2022 seeking (a) closure and shifting of
the plant and (b) environmental compensation against R-5 under

the Polluter Pays Principle.

Order dated 05.12.2022 in the PIL - Applicant’s PIL was listed
for the first time when the Hon’ble High Court observed that the
concern expressed in the PIL petition is serious and directed that
the said PIL (L) No. 33884 of 2022 be heard together with the
Writ Petition No. 2326 of 2019. Annexed and marked hereto as
ANNEXURE R-3 is a copy of the order dated 05.12.2022 in PIL
(L) No. 33884 of 2022.

Orders dated 16.01.2023, 15.02.2023, 23.03.2023, 19.04.2023,
07.06.2023 (common orders in WP and PIL) — Thereafter, both

the Writ Petition and the PIL were heard together wherein orders

relating to completion of pleadings in the PIL were passed.

Annexed and marked hereto as ANNEXURE R-4 is a copy of




(vi)

(vii)

(viii)

(ix)
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the orders dated 16.01.2023, 15.02.2023, 23.03.2023, 19.04.2023
& 07.06.2023.

Order dated 05.07.2023 (common order) — The Hon’ble High

Court recorded that R-5 has given a commitment to relocate itself
at a new site after obtaining necessary permissions within a
period of 13 (thirteen) months. Annexed and marked hereto as
ANNEXURE R-5 is a copy of the order dated 05.07.2023.

Order dated 11.08.2023 (common order) — The Hon’ble High

Court reproduced a tentative timeline tendered by R-5 for the
establishment of new Bio-Medical Waste Treatment Plant at a
new site and sought reduction of the timeline from 13 months.
nnexed and marked hereto as ANNEXURE R-6 is a copy of the
order dated 11.08.2023.

Order dated 11.09.2023 (final order in the PIL) — Final order
was passed in the Applicant’s PIL (L) No. 33884 of 2022 wherein

it was directed that (i) the entire shifting ought to be completed
in two months’ time, (ii) periodic monthly inspection ought to be
undertaken by MPCB as the plant will continue to operate until
the shifting occurs and (iii) liberty granted to the Applicant to
approach this Hon’ble Tribunal to seek prayers concerning

environmental compensation for the past wrongs. Order dated

11.09.2023 is annexed to the OA at Pg. 39 (ANNEXURE A-3).

Order dated 11.09.2023 (final order in the WP) — In light of
the final order passed in the PIL, the Hon’ble High Court passed
the following final order in R-5"s Writ Petition No. 2326 of 2019:
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«| Learned sewior counsel Shri Chinoy, representing the
petitioner, states that in view of intervening circumstances, the
writ petition has been rendered infructuous.

2.The writ petition is dismissed as infructuous.

3.All pending applications stand disposed of.”

Annexed and marked hereto as ANNEXURE R-7 is a copy of
the order dated 11.09.2023 passed in Writ Petition No. 2326 of
2019.

2. I say that the above, therefore, indicates the entire timeline of how the
proceedings before the Hon’ble High Court had continued, which points
towards the fact that because R-5 had agreed to relocate the Bio-
Medical Waste Treatment Plant in another 2 years, the Hon’ble High
Court recorded the same and allowed the Bio-Medical Waste Treatment
Plant to continue its operations subject to strict compliance of the
environmental norms with monthly inspection of the present site to be
undertaken by MPCB. Additionally, the Hon’ble High Court granted
liberty to the Applicant herein to approach this Hon’ble Tribunal to
pursue its prayer regarding environmental compensation to be paid by
R-5 under the strict liability and polluter pays principles. It is on the
basis of this liberty that the present OA came to be filed.

3. 1 say that bearing in mind that irrespective of the aforesaid liberty
granted by the Hon’ble High Court, MPCB was statutorily duty-bound
to impose environmental penalty against R-5 under the EPA, 1986, Air
Act, 1981 and Water Act, 1974 read with CPCB Guidelines since it was
an admitted position that R-5 had committed grave environmental

pollution, the Applicant felt that that it needs to monitor whether R-51s
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complying with the pollution laws so that a comprehensive application
can be filed before this Hon’ble Tribunal. Vide 03.05.2024, the
Applicant sought information concerning the past violations done by R-
5 at the Bio-Medical Waste Treatment Plant and the penalty imposed
for such past violations as MPCB was duty-bound to collect
environmental penalty under the Polluter Pays Principle. However, the
RTIresponse only provided information of the closure notices and other
site inspection reports instead of providing any definite answer on
monetary penalty. In view of MPCB’s continuing failure to impose
environmental penalty on R-5 and with liberty already granted by the
Hon’ble High Court of Bombay to approach the Hon’ble NGT in this
regard, the present OA came to be filed. Annexed and marked hereto as
ANNEXURE R-8 is a copy of the entire set of RTI response
comprising of 53 leaves, as received from MPCB. I say that in the main
OA, only relevant pages from this RTI response were annexed.
However, in view of this Hon’ble Tribunal’s oral direction that all pages

are required to be annexed, the entire set is, therefore, annexed hereto.

Clarification on the period of violation by R-5
I say that the Applicant has already stated in the OA at Para 30 (Pgs.

20-21) that the period of calculation of Environmental Compensation
Charges (ECC) under the Polluter Pays Principle is with effect from
29.06.2018 till 02.02.2023 and the same is substantiated from the

material already annexed to the OA in the following tabular manner:

Sr. No. | Date Event Reference

1. 29.06.2018 | Site inspection report that recorded (@Pg. 46, OA

12 major non-compliances as |A-4
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reproduced in the closure direction

dated 06.07.2019.

06.07.2019

Closure direction issued u/s 33A of

Water

14.11.2019

MPCB'’s site inspection report states
that control system for dioxin and
furans were installed in 3 out of 4

incinerators.

07.08.2020,
10.08.2020,
17.09.2020

News appeared regarding excess
smoke and MPCB conducted site
visit on 10.08.2020 and found that
excess smoke was being emitted
from the stack and R-5 did not start
using the app developed by CPCB
regarding real-time covid disposal
and to monitor dioxin and furan. So
MPCB issued directions u/s 33A of
Water Act to R-5.

30.11.2021,
24.03.2022

Site inspection carried out by MPCB
on 30.11.2021 and found 8 major
deficiencies including exceeding
emission  standards and not
monitoring furans and dioxins. A
fresh Show Cause notice issued to

R-5 in this regard.

25.08.2022,
26.08.2022

Direction u/s 31A of the Air Act,
1981 to submit the proposal for

upgradation of pollution control

@Pg. 45, OA
A-4

@Pg. 115, OA
A-11

@Pg. 124, OA
A-12

@Pg. 126, OA
A-13

@Pg. 128, OA
A-14
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systems so as to achieve prescribed

standards was issued to R-5.

1. 27.09.2022, | MPCB, in its letter to CPCB, has | @Pg. 132
02.02.2023 | observed that post upgradation of | 133, OA
pollution control system, Total | A-15

Particulate Matter (TPM) of R-5’s
plant was exceeding the normal

standards.

5. I say that the above clearly demonstrates that between 29.06.2019 to
02.02.2023, R-5 has been in continuous violations of various kinds and
therefore, appropriate environmental penalty has to be imposed on R-5.
I say that Applicant’s calculation is tentative and is subject to
confirmation by the expert agencies. The calculation is done only to
assist this Hon’ble Tribunal and nothing more and hence, prayer clause

(c) is sought in the alternative.

6. As regards the clarification regarding communication dated 02.02.2023
issued by MPCB to CPCB with the subject “Application for seeking
reimbursement money from stakeholders who running the firm and
Pollution Board since MPCB failed in its duties and poor citizens are
now constrained to pay for setting up Air Purifier Devices. These
devices prevent worst AQI which emits by Toxic fumes of Biomedical
Incinerator.”, 1 say that MPCB had issued this letter to CPCB on the
basis of an email received from CPCB dated 26.12.2022 and the same
is annexed to the present additional affidavit at Annexure R-8 above.

The email dated 26.12.2022 states the following:
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This has reference to trailing email dated 25.12.2022 with respect

fo representation received from skfaivaz.mech.enggl@gmail.com

regarding pollution caused due to CBWTF, Govandi-Mumbai,
Maharashtra which is self explanatory.

In this regard, it is requested to arrange to take necessary action

and _action taken report may please be forwarded to the

complainant along with a copy to this office, at the earliest.”

7. Therefore, CPCB sought an action taken report in regards to the
complaint of Faiyaz Shaikh. It is in response to this email (as can be
seen from Reference section of the letter) that MPCB had written its
communication to CPCB and therefore, this communication is nothing
but an action taken report. I say that this fact gets further corroborated
upon reading the entire communication as it does not deal with the issue

on the subject line but actually reads as an Action taken report.

8. In light of the above, I say that this Hon’ble Tribunal be pleased to pass

an appropriate order of admission.

Solemnly affirmed at Mumbai )
Dated this 3™ Day of September, 2024 )

Identified by Me

Zaman Ali, BEj}

. Advocate for Original Applican

TN oo,
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159 ANNEXURE R-1

(901) -WPL-2089-19.doc.

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION (L) NO.2089 OF 2019

M/s. SMS Envoclean Private Limited ..Petitioner
Versus
The State of Maharashtra and others ..Respondents

Mr. Aspi Chinoy, Senior Advocate a/w Mr. Rampal Kohli, Mr. Vikram
Chavan I/by C. K. Legal, Advocates for the Petitioner.

Mr. Abhay Patki, AGP for Respondent No.1 — State.

Ms. Sharmila Deshmukh a/w Ms. Jaya Bhagwe, Advocates for
Respondent Nos.2 & 3.

Ms. K. H. Mastakar, Advocate for Respondent No.4 — MCGM.

CORAM : PRADEEP NANDRAJOG, CJ. &
N. M. JAMDAR, J.

DATE : 18™ JULY, 2019

P.C.

1] Counsel as above appear for the Respondents on advance
copy of the Writ Petition being served. Learned counsel for the

Respondents waive notice.

2] Keeping in view the pleadings in the Writ Petition and the
documents filed in support of the pleadings, it would be advisable that
before Respondent Nos.2 and 3 file a counter affidavit an inspection
of the Common Bio-Medical Waste Treatment Plant established by

the Petitioner is conducted in the presence of the representative of the

BGP. 1 of2

;i Uploaded on - 19/07/2019 ::: Downloaded on -11/10/2022 14:35:28 :::
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(901) -WPL-2089-19.doc.

Petitioner and for which it is agreed that the inspection shall be

conducted on 29" July 2019 at 11:00 a.m.

3] Counter affidavit be filed by the Respondents within four
weeks. It is expected that in the counter affidavit filed by Respondent
Nos.2 and 3 reference would be made to the report and the same shall

be filed alongwith affidavit.
4] Rejoinders be filed within two weeks thereafter.

5] On the issue whether the Petitioner should be entitled to
an interim order staying implementation of the impugned order dated
6™ July 2019, we note that the public injury caused by closing the
plant would be much more than permitting plant to operate even on
assuming that the stand of Respondent Nos.2 and 3 is correct. We
clarify, we are not opining prima-facie that the stand of the

Respondents is correct.

6] Therefore, till the present order is vacated or modified,

operation of the impugned order dated 6™ July 2019 shall be stayed.

7] Re-notified for 9" September 2019.

N. M. JAMDAR, ] CHIEF JUSTICE

(o \

BGP. T‘V‘/' 2 of2

:i: Uploaded on - 19/07/2v.. ::: Downloaded on -11/10/2022 14:35:28 :::
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1/2
15-wp-2326-19 & Chswl-280-19.doc

pdp

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION NO. 2326 OF 2019

M/s. SMS Envoclean Private Limited .. Petitioner
Vs.
The State of Maharashtra and Anr. .. Respondents
WITH
CHAMBER SUMMONS (L) NO. 280 OF 2019
IN

WRIT PETITION NO. 2326 OF 2018
Abu Asim Azmi & Anr. .. Applicants

In the matter between

M/s. SMS Envoclean Private Limited .. Petitioner
Vs.
The State of Maharashtra and Anr. .. Respondents

Mr. Rampal Kohli a/w Mr. Vikram Chavan a/w Mr. Khalid Kazi
a/w Mr. Jatin Sehai I/by C. K. Legal for Petitioner.

Mr. Milind More, AGP for Respondent No.1.
Ms. Sharmila Deshmukh a/w Ms. Jaya Bagwe for Respondent
Nos.2 & 3.

::: Uploaded on - 09/09/2019 ::: Downloaded on -02/09/2024 17:56:33 :::
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2/2

15-wp-2326-19 & Chswl-280-19.doc
Ms. K. H. Mastakar for Respondent No.4.

Mr. A. A. Siddiqui a/w Ms. Farzana Sawant & Ms. Adeeba Khan
for applicant in CHSL/280/19.

CORAM: PRADEEP NANDRAJOG, CJ. &
SMT. BHARATI DANGRE, J.

SEPTEMBER 09, 2019.

P.C.

1. Petitioner to file a reply to the Chamber Summons (L)

No. 280 of 2019. Needful shall be done within three weeks.

2. Counter affidavit proposed to be filed by the existing

respondents be filed within two weeks.

3. Rejoinder(s) be filed within four weeks thereafter.

4. List after six weeks.

5. Interim orders to continue.

SMT. BHARATI DANGRE, ]J. CHIEF JUSTICE

T (o

::: Uploaded on - 09/09/2019 ::: Downloaded on -02/09/2024 17:56:33 :::
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163 ANNEXURE R-3

7. PILL 33884-22

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

PUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022

Govandi New Sangam Welfare Society} Petitioner
versus
The State of Maharashtra and Ors. } Respondents

Mr. Zaman Ali for the petitioner.

Mr. Milind More, Addl. GP for respondent no.1-
State.

Mr. Sachindra B. Shetye with Mr. Vikrant Dere and
Mr. Akshay Pansare for respondents no. 2 and 3.

Ms. Rupali Adhate for respondent no.4-MCGM.

Ms. Chandni Bhatt i/b M/s C. K. Legal for
respondent no.5.

CORAM: DIPANKAR DATTA, CJ. &
ABHAY AHUJA, J.

DATE: DECEMBER 5, 2022.

P.C.:

1. A copy of the writ petition shall be made over to Ms.
Bhatt, learned advocate for the respondent no.5, during the
course of the day by Mr. Ali, learned advocate for the
petitioning society.

2. The petitioning society is comprised of residents of
Govandi (West) node of Mumbai. By instituting this writ
petition styled as a public interest litigation, the petitioning
society seeks an order for shifting of an incinerator of the bio-
medical waste treatment plant at Govandi, run by the

Municipal Corporation of Greater Mumbai through a contractor

Nikita Gadgil 1

:i: Uploaded on - 06/12/2022 ::: Downloaded on -02/09/2024 22:37:11 :::
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7. PILL 33884-22

i.e., the respondent no.5, on the ground of emission of toxic

substances released from such incinerator.

3. We have found from Exhibit-D that on an approach being
made by the respondent no.5 by instituting Writ Petition (L)
No. 2089 of 2019, a coordinate Bench of this Court had
stayed the operation of the impugned order dated 6t July,
2019. Although the order does not clearly record what the
impugned order required of the respondent no.5, we have

gathered that the said order was a closure order.

4. The concern expressed in this PIL petition is serious.
Coupled with the fact that there was an earlier closure order
which has since been stayed by this Court, we are of the view
that this PIL petition ought to be heard along with Writ
Petition (L) No. 2089 of 2019.

5. List this petition as well as Writ Petition (L) No. 2089 of
2019 on 16 January, 2023 for analogous hearing.

6. The respondents in this PIL petition shall be at liberty to
file their respective reply-affidavits by 5% January, 2023;
rejoinder thereto, if any, may be filed by 12t January, 2023.

(ABHAY AHUIJA, J.) (CHIEF JUSTICE)

(oY

TV"‘W

Nikita Gadgil 2
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165 ANNEXURE R-4

1/2 29 wp 2326.19 os.doc

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION NO.2326 OF 2019

M/s. SMS Envoclean Pvt. Ltd. ....Petitioner

V/S
The State of Maharashtra & Ors. ....Respondents

WITH
CHAMBER SUMMONS (L) NO.280 OF 2019
IN
WRIT PETITION NO.2326 OF 2019

Abu Asim Azmi ....Applicant
IN THE MATTER BETWEEN
M/s. SMS Envoclean Pvt. Ltd. ....Petitioner

VIS
The State of Maharashtra & Ors. ....Respondents

Ms. Sneha Mishra i/b M/s. C.K. Legal for the Petitioner.

Ms. Afrin Khan h/f Mr. Aforz Siddiqui for the Applicant in CHSW.

Mr. Milind V. More, Additional GP for Respondent No.1-State.

Mr. Vikrant Dere and Mr. Akshay Pansare i/b Mr. Sachindra B. Shetye for
Respondent Nos.2 and 3-MPCB.

Mrs. Rupa Adhate for Respondent No.4-MCGM.

Mr. Zaman Ali for the Petitioners in PILL 33884 of 2022.

Mr. C.M. Lokesh for Respondent No.5 in PILL 33884 of 2022.

CORAM: S.V. GANGAPURWALA, ACJ &
SANDEEP V. MARNE, J.
DATE : 16 JANUARY 2023.
P.C.:
1 Under order dated 5 December 2022 in PIL (L) No0.33884 of 2022 it

was directed that Writ Petition (L) No.2089 of 2019 be listed alongwith the

1/2

;i1 Uploaded on - 17/01/2023 ::: Downloaded on -02/09/2024 17:57:12 :::
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k 2/2 29 wp 2326.19 os.doc

PIL and the Reply-Affidavits were directed to be filed on 5 January 2023
and Rejoinder on 12 January 2023. Today the said PIL is not listed
alongwith the present Writ Petition.

2 The parties shall file Reply-Affidavits/Rejoinder as directed under
order dated 5 December 2022 in PIL (L) N0.33884 of 2022 by 31 January
2023.

3 Place the present Writ Petition alongwith PIL (L) N0.33884 of 2022 on

15 February 2023.

(SANDEEP V. MARNE, J.) (ACTING CHIEF JUSTICE)

2/2

;i1 Uploaded on - 17/01/2023 ::: Downloaded on -02/09/2024 17:57:12 :::
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16-WP-2326-2019

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION NO. 2326 OF 2019
WITH
CHAMBER SUMMONS (L) NO. 280 OF 2019

SMS Envoclean Pvt. Ltd. .. Petitioner
Versus
The State of Maharashtra & Ors. .. Respondents
WITH
INTERIM APPLICATION (L) NO. 31148 OF 2022
IN

WRIT PETITION NO. 2326 OF 2019

Govandi New Sangam Welfare
Society .. Applicant

In the matter between:

SMS Envoclean Pvt. Ltd. .. Petitioner
Versus
The State of Maharashtra & Ors. .. Respondents
WITH

PUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022

Govandi New Sangam Welfare
Society .. Petitioner

Versus
The State of Maharashtra & Ors. .. Respondents
Mr. Aspi Chinoy, Senior Advocate a/w Mr. R. S. Kohli, Ms.
Nikita K. Dharamshi, Ms. Sneha Mishra i/by M/s. C. K. Legal

for the petitioner in WP/2326/2019 and for respondent no.5 in
PILL/33884/2022.

:i: Uploaded on - 16/02/2023 ::: Downloaded on -02/09/2024 17:57:21 :::
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16-WP-2326-2019
Mr. Zaman Ali for petitioner in PILL/33884/2022.
Mr. Milind More, Addl. Govt. Pleader for State.

Ms. Sarika Shetye i/by S. B. Shetye for respondent nos.2 and
3 in PILL/33884/2022.

Mrs. Shilpa Redkar for respondent no.4/MCGM in
PILL/33884/2022.

Mr. Anoop Patil a/w Mrs. Shilpa Gajare Dhumal for
respondent no.4/MCGM in WP/2326/2019.

Mr. Vikrant Dere and Mr. Akshay Pansare i/by Mr. Sachindra B.
Shetye for respondent nos.2 and 3/MPCB.

Mr. C. M. Lokesh for respondent no.6 in PILL/33884/2022.

Mr. Mateen Shaikh a/w Mrs. Farzana Sawant, Afrin Khan i/by
Afroz A. Siddiqui, Mr. Arshad Sheikh for applicant in
CHSWL/280/20109.

CORAM: S. V. GANGAPURWALA, ACTING CJ. &
SANDEEP V. MARNE, J.

DATE: FEBRUARY 15, 2023

P.C.:

1. The learned counsel for respondent nos.2 and 3 in PILL
No.33884/2022 seeks leave to file affidavit. The same be filed with
the office.

2. The learned counsel for respondent no.6 in PILL No.
33884/2022 also seeks time to file affidavit. The same shall be filed
within four weeks from today.

3. At the request of the respondents, stand over to 23 March,
2023.

(SANDEEP V. MARNE, J.) (ACTING CHIEF JUSTICE)

:i: Uploaded on - 16/02/2023 ::: Downloaded on -02/09/2024 17:57:21 :::
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1/2 32 wp 2326.19 os.doc

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION NO.2326 OF 2019

SMS Envoclean Pvt. Ltd. ....Petitioner
VIS
The State of Maharashtra & Ors. ....Respondents
WITH
CHAMBER SUMMONS (L) NO.280 OF 2019
IN
WRIT PETITION NO.2326 OF 2019
SMS Envoclean Pvt. Ltd. ....Applicant
IN THE MATTER BETWEEN
SMS Envoclean Pvt. Ltd. ....Petitioner
VIS
The State of Maharashtra & Ors. ....Respondents
WITH
INTERIM AOPPLICATION (L) NO.31148 OF 2022
IN
WRIT PETITION NO.2326 OF 2019
Govandi New Sangam Welfare Society ...Applicant
IN THE MATTER BETWEEN
SMS Envoclean Pvt. Ltd. ....Petitioner
VIS
The State of Maharashtra & Ors. ....Respondents
WITH
PUBLIC INTEREST LITIGATION (L) NO.33884 OF 2022
Govandi New Sangam Welfare Society ....Petitioner
VIS
The State of Maharashtra & Ors. ....Respondents
WITH
INTERIM AOPPLICATION (L) NO.4441 OF 2023
IN

PUBLIC INTEREST LITIGATION (L) NO.33884 OF 2022
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Abu Asim Azmi & Anr. ....Applicants
IN THE MATTER BETWEEN
Govandi New Sangam Welfare Society ....Petitioner
VIS
The State of Maharashtra & Ors. ....Respondents

Ms. Nikita K. Dharamshi i/by M/s. C. K. Legal for the Petitioner in
WP/2326/2019 and for Respondent no.5 in PILL/33884/2022.

Mr. Zaman All for the Petitioner in PILL/33884/2022.

Mr. Milind V. More, Addl. Govt. Pleader for Respondent No.1-State.

Mr. Sachindra B. Shetye a/w Ms. Sarika Shetye a/w Mr. Akshay S. Pansare
for Respondent Nos.2 and 3 in PILL/33884/2022.

Ms. Oorja Dhond i/b Mr. S.K.Sonawane for Respondent No.4/MCGM in
PILL/33884/2022.

Mr. Anoop Patil a/w Ms. Shilpa Redkar i/lb Mr. S.K. Sonawane for
Respondent No.4/MCGM in WP/2326/2019.

Mr. C.M. Lokesh for Respondent No.6 in PILL/33884/2022.

Ms. Muskan Shaikh, Mr. Mateen Shaikh i/b Mr. Afroz A. Siddiqui for
Applicant/Intervenor in  CHSWL/280/2019 in WP/2326/2019 alw
IAL/4441/2023.

CORAM: S.V. GANGAPURWALA, ACJ &
SANDEEP V. MARNE, J.
DATE : 23 MARCH 2023.
P.C.:
1 Adjournment is sought by the Writ Petitioner on the ground that the
Counsel appearing for the Petitioner cannot remain present before this
Court.

3 Stand over to 19 April 2023 as a last chance. No further time would

be granted to the Petitioner.

(SANDEEP V. MARNE, J.) (ACTING CHIEF JUSTICE)
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION NO. 2326 OF 2019

SMS Envoclean Pvt. Ltd. ... Petitioner
Vs.

The State of Maharashtra & Ors. ... Respondents

WITH
CHAMBER SUMMONS (L) NO.280 OF 2019
IN
WRIT PETITION NO.2326 OF 2019

WITH
INTERIM APPLICATION (L) NO.31148 OF 2022
IN
WRIT PETITION NO.23R6 OF 2019

WITH

PUBLIC INTEREST LITIGATION (L) NO. 33884 OF Q022
WITH
INTERIM APPLICATION (L) NO.4441 OF 2023
IN
PUBLIC INTEREST LITIGATION (ST) NO. 33884 OF 2022

Ms. Nikita K. Dharamshi i/by M/s. C. K. Legal for the Petitioner in
WP/R326/2019 and for Respondent no.5 in PILL/33884/2022.

Mr. Zaman All for the Petitioner in PILI,/33884/20282.

Mr. Milind V. More, Addl. Govt. Pleader for Respondent No.1-State.
Ms. Sarika Shetye, i/b Mr. Sachindra B. Shetye, Adv. for Respondent
Nos.2 and 3 in PILL/33884/2022.

Ms. Oorja Dhond i/b Mr. S.K.Sonawane for Respondent No.4/MCGM
in PILI,/33884/20223.

Mr. Anoop Patil a/w Ms.Shilpa Redkar i/b Mr. S.K. Sonawane for
Respondent No.4/MCGM in WPL/2089/2019.

Mr. C.M. Lokesh for Respondent No.6 in PILL/33884/2022.

Ms. Afrin Khan, i/b Mr. Afroz A. Siddiqui for Applicant/Intervenor in
CHSWL/280/2019 in WP/RQ326/2019 a/w IAL,/4441/2023 in
PILL/33884/20282.
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CORAM: S.V.GANGAPURWALA, ACJ &
SANDEEP V. MARNE, J.

DATED : APRIL 19, 2023
P.C.

1. It is submitted that Mr.Aspi Chinnoy, the learned Senior
Advocate appears for Respondent No.5 and he is engaged in a part-

heard matter. As such, a short accommodation is solicited.

2. In view of the request made, place the matters on 8™ June
2023.

(SANDEEP V. MARNE, J) (ACTING CHIEF JUSTICE)
Basavraj /2
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1 36-pill-33884-2022.doc

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

PUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022

Govandi New Sangam Welfare Society ... Petitioner
versus
The State of Maharashtra & Others ... Respondents
WITH
INTERIM APPLICATION (L) NO. 4441 OF 2023
IN
PUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022
Abu Asim Azmi and Another ... Applicants
versus
Govandi New Sangam Welfare Society ... Respondent
WITH
WRIT PETITION NO. 2326 OF 2019
SMS Envoclean Pvt. Ltd. ... Petitioner
versus
The State of Maharashtra & Ors. ... Respondents
WITH
CHAMBER SUMMONS (L) NO. 280 OF 2019
IN
WRIT PETITION NO.2326 OF 2019
SMS Envoclean Pvt. Ltd. ... Applicant
versus
The State of Maharashtra & Another ... Respondents
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Trupti 2 36-pill-33884-2022.doc
WITH
INTERIM APPLICATION (L) NO. 31148 OF 2022
IN
WRIT PETITION NO. 2326 OF 2019
Govandi New Sangam Welfare Society ... Petitioner
versus
The State of Maharashtra & Others ... Respondents
WITH
CHAMBER SUMMONS (L) NO. 280 OF 2019
IN
WRIT PETITION NO. 2326 OF 2019
SMS Envoclean Pvt. Ltd. ... Applicant
versus
The State of Maharashtra & Another ... Respondents

Mr. Zaman Ali for the Petitioner in PIL1./33884/2022.
Mr.Milind More, Addl. GP for Respondent No.1-State.

Mr.Akshay S. Pansare i/b. Mr. S.B.Shetye for Respondent Nos. 2 and
3- Mabharashtra Pollution Control Board.

Ms. Oorja Dhond i/b. Mr.S.K. Sonawane for Respondent No.4.

Mr.Aspi Chinoy, Senior Advocate with Mr. R.S.Kohli and Ms.Nikita
Dharamshi i/b. C.K.Legal for Respondent No.5 in PILL/
33884/2022.

Ms. Muskan Shaikh for the Intervenor in IAL /4441/2023 and for
the Applicant in CHSWL/280/2019.

Mr. C.M. Lokesh for Respondent No.6 in PILL/33884/2022.
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CORAM : NITIN JAMDAR, ACJ &
SANDEEP V. MARNE, J.

DATE : 7JUNE 2023
PC.:

The learned Counsel for the Petitioner places before us
communication issued by the Maharashtra Pollution Control Board,
Regional Office, Mumbai and states that cause raised by the
Petitioner is under consideration. He states that certain guidelines

need to be stipulated.

2. Request is made on behalf of the learned Counsel for
Respondent Nos. 2 and 3- Maharashtra Pollution Control Board for
time. Stand over to 5 July 2023.

(SANDEEP V. MARNE, ].) (ACTING CHIEF JUSTICE)

(oY
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476 ~ ANNEXURE R-5

45-PIL(L).33884.2022++

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

PUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022
WITH
INTERIM APPLICATION (L) NO. 4441 OF 2023

Govandi New Sangam Welfare Society } Petitioner
Versus
The State of Maharashtra & Ors. } Respondents
WITH
WRIT PETITION NO. 2326 OF 2019
WITH
CHAMBER SUMMONS (L) NO. 280 OF 2019
AND
INTERIM APPLICATION (L) NO. 31148 OF 2022
SMS Envoclean Pvt. Ltd. } Petitioner
Versus
The State of Maharashtra & Ors. } Respondents

Ms. Nikita Dharamshi i/b. C. K. Legal for the
Petitioner in WP/2326/2019 and for Respondent
No.5 in PILL/33884/2022.

Mr. Milind More, Additional Government Pleader for
Respondent No. 1 (State) in both matters.

Mr. S. B. Shetye with Mr. Manish Bohra and
Mr.Akshay Pansare for Respondents 2 & 3 in
PILL/33884/2022.

Mr. C. M. Lokesh for Respondent No. 6 in
PILL/33884/2022.

Mr. Anoop Patil with Ms. Oorja Dhond i/b. Mr. S. K.
Sonawane for Respondent No. 4 in WP/2326/2019.

Ms. Afrin Khan for the applicant in IAL/4441/2023.
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CORAM: NITIN JAMDAR, ACTING CJ. &
ARIF S. DOCTOR, J.

DATE:  5JULY 2023

P.C.:
The learned counsel for the Petitioner in PIL(L) No. 33884 of

2022 is not present.

2. By Writ Petition No. 2326 of 2019, M/s. SMS Envoclean Pvt.
Ltd. has challenged the order dated 6 July 2019 passed by the
Maharashtra Pollution Control Board (MPCB) directing closure of
the Petitioner’s plant. By order dated 18 July 2019, this Court has
granted ad-interim order staying the operation of the order dated 6

July 2019.

3. The PIL is moved by Govandi New Sangram Welfare Society
seeking direction to the Municipal Corporation to shift the Bio-

Medical Waste Treatment Plant to any other location.

4. On the last occasion, the learned counsel for MPCB had placed
a communication before us that the cause raised by the PIL
Petitioner is under consideration. M/s. SMS Envoclean Pvt. Ltd.,
which is Respondent No. 5 in the PIL has tendered an additional
affidavit, wherein, Respondent No. 5 has stated as under: -

“14. In order to summarize the present situation in a
nut shell, I say that the existing operational facility at
Deonar is operating as per BMW Rules, 2016 and
associated guidelines and complying with all statutory
requirements pertaining to same. [ further say that in
respect of the site at Atkargaon, Khalapur, District
Rajgad, the process for development permission is
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pending before the MSRDC. After the development
permission is granted by MSRDC, the Respondent
No.5 will have to obtain Environmental Clearance and
after having obtained Environmental Clearance, the
plant of Respondent No.5 will be relocated at the new
site Atkargaon Khalapur, District Raigad within a
period of 13 months. On the other hand, the
Respondent No.5 in pursuance to the meeting held by
the Minister of Industries, Government of
Maharashtra on 30/11/2022 is also making sincere
efforts for allotment of land atr Patalganga-Borivali,
MIDC area. I say thar in regards to the land in MIDC
area, as there is no requirement of public hearing and
also thar infrastructure facilities such as electricity,
water, road and telecom are readily available; the
process of relocating would starr with obtaining
Environment Clearance followed by the relocation/
installation of the new plant which would take
approximately 13 months after having Environment
Clearance.

15.  In view of the factual aspects as stated above and
that Respondent No.5 is committed to upholding its
responsibilities as a responsible corporate citizen and
aims to ensure that the plant’s relocation is executed in
a manner that prioritizes the well-being of the
community and environment, the aforesaid Public
Interest Litigation deserves to be dismissed with
exemplary costs and [ pray accordingly.”

5. Thus, Respondent No. 5 has given a commitment to relocate
itself at a new site after obtaining necessary permissions within a

period of 13 (thirteen) months.

6.  The learned counsel for the Respondents in both, the Writ
Petition and the PIL Petition as also the learned counsel for the PIL
litigant will take instructions whether the stand taken by Respondent

No. 5 is satisfactory.
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7. Stand over to 9 August 2023. To be listed under the caption

“For Directions”.

(ARIF S. DOCTOR, ].) (ACTING CHIEF JUSTICE)

T (of ¥
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5.33884.22-pil.docx

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

#F: pUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022

Govandi New Sangam Welfare Society ... Petitioner
Vs.
The State of Maharashtra & Ors. ... Respondents
WITH
INTERIM APPLICATION (L) NO.4441 OF 2023
IN
PUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022
Abu Asim Azmi & Anr. L. Petitioners
Vs.
Govandi New Sangam Welfare Society ... Respondents
WITH
WRIT PETITION NO.2326 OF 2019
WITH
CHAMBER SUMMONS (L) NO.280 OF 2019
IN

WRIT PETITION NO.2326 OF 2019

SMS Envoclean Pvt. Ltd. ... Petitioner
The S\t/;,’ée of Maharashtra & Ors. ... Respondents
WITH
INTERIM APPLICATION (L) NO.31148 OF 2022
WRIT PETITIONIII:O.2326 OF 2019
Govandi New Sangam Welfare Society ... Petitioner
The S\t/:’ée of Maharashtra & Ors. ... Respondents

Mr. Zaman Ali with Neil Pais for the Petitioners in PIL Petition

Mr. Aspi Chinoy, Senior Advocate with R. S. Kohli, Ms. Nikita K.
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Dharamshi I/b. C.K. Legal for the Petitioner in Writ Petition and
for Respondent No.5 in PIL Petition

Mr. Milind More, Addl.GP for Respondent No.1 - State

Mr. Sachindra B. Shetye a/w. Ms. Sarika Shetye and Mr.Akshay
S. Pansare for Respondent - MPCB

Mr. Anoop Patil with Ms. Oorja Dhond I/b. S. K. Sonawane for
Respondent No.4 - MCGM in PIL Petition

Mr. Anoop Patil with Ms. Shilpa Puranik I/b. S. K. Sonawane for
Respondent No.4 - MCGM in Writ Petition

Mr. C. M. Lokesh for Respondent No.6- Central Pollution Control
Board in PIL Petition

CORAM: DEVENDRA KUMAR UPADHYAYA, CJ. &
ARIF S. DOCTOR, J.

DATE : AUGUST 11, 2023

P.C.

1. Shri  Chinnoy, learned Senior Advocate representing
Respondent No.5 has tendered a Tentative Timeline for the
Establishment of Bio-Medical Waste Treatment Plant. The

Timeline is extracted hereunder:

Sr. Activity Timelines
No.
1 |Land came to be allotted by the MIDC on 15 days

09/08/2023 after the payment of 25%
being the earnest money to the MIDC in
lieu of the Offer letter dated 04/08/2023.

2 |Application of Terms of Reference (ToR)|7 days i.e. 22 days
for Environment Clearance from the allotment of
land.

Basavraj /5
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3 |Application of Consent to establish (CTE)|7 days i.e. 22 days

from MPCB (simultaneously with
ToR)
4 |Grant of CTE by MPCB 1 month i.e. 52 days
from the allotment of
land

5 |Baseline Monitoring — Note: As per the|3 months i.e. 142
standard terms prescribed by the|days from the
Ministry of Environment, Forest and|allotment of land.

Climate Change for EIA, wherein the
Government has stipulated 3 months for
monitoring; failing which the EC shall not
be granted. As per the said standard
terms monitoring is not permitted during
monsoon months i.e. till September of

this year.

6 |Preparation of EIA Report 20 days i.e. 162 days
from the allotment of
land

7 |Finalization of EIA Report 10 days i.e. 172 days
from the allotment of
land

8 |Appraisal from SEIAA 30 days i.e. 202 days
from the allotment of
land

9 |Grant of Environmental Clearance 30 days i.e. 232 days
from the allotment of
land

10 |Completion of construction of Plant 13 months from the
grant of EC

2. For establishment of the said plant, apart from seeking

Consent to Establish (CTE) from the Maharashtra Pollution
Control Board (for short the *"MPCB"), Respondent No.5 shall
also be required to seek environmental clearance under the

Environment Impact Assessment Notification dated 14™

Basavraj 3/5
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September 2006. The Court accepts the Tentative Timeline
furnished by Respondent No.5, however, we direct the MPCB to
consider and take decision on the Application for CTE with
expedition. We also direct that a decision for grant of
environmental clearance by the State Environment Impact
Assessment Authority / State Environment Impact Assessment

Committee shall also be given in the minimum possible time.

3. All the Officers of the MPCB and the members of the State
Environment Impact Assessment Authority / State Environment
Impact Assessment Committee shall extend their fullest
cooperation. We expect the cooperation from the Officers for the
reason that the bio-medical waste is being generated everyday
and if it is not treated in a scientific manner, it is not only
hazardous to the employees working in the hospitals and nursing
homes but also to all who come in contact with the hospitals

everyday.

4. Regarding item No.10 of the Tentative Timeline, as
extracted above, we direct that sincere endeavour shall be made
by all concerned including Respondent No.5 to reduce the period

of 13 months for construction of the plant. In this respect, we

Basavraj 4/5
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direct that the Member Secretary, MPCB shall hold a meeting
with representative of Respondent No.5, who may be a
Technical Expert, along with one representative of the Municipal
Corporation of Greater Mumbai, at the earliest to find out as to

how this 13 months period can be reduced.

5. The meeting shall be convened within two weeks from
today and Minutes of such meeting shall be presented before the
Court by the learned Counsel for the MPCB by the next date of

listing.

6. Stand over to 11" September 2023 ‘for Directions".

(ARIF S. DOCTOR,J) (CHIEF JUSTICE)

(o

T
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4185 = ANNEXURE R-7

6-WP-2326-2019

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION NO. 2326 OF 2019
WITH
CHAMBER SUMMONS (L) NO. 280 OF 2019

M/s. SMS Envoclean Pvt. Ltd. .. Petitioner
Versus
The State of Maharashtra & Ors. .. Respondents

Mr. Aspi Chinoy, Senior Advocate a/w Ms. Nikita K. Dharamshi
for petitioner.

Mr. Milind More, Addl. Government Pleader for respondent
no.1l/State.

Mr. Sachindra B. Shetye a/w Mr. Irfan A. Shaikh for
respondent nos.2 and 3/MPCB.

Mr. Anoop Patil a/w Ms. Shilpa Puranik i/by S. K. Sonawane
for respondent no.4/MCGM.

Ms. Afrin Khan i/by Mateen Shaikh for applicant in
CHSL/280/2019.

CORAM: DEVENDRA KUMAR UPADHYAYA, CJ. &
ARIF S. DOCTOR, J.

DATE: 11t SEPTEMBER, 2023

P.C.:
1. Learned senior counsel Shri Chinoy, representing the

petitioner, states that in view of intervening circumstances,
the writ petition has been rendered infructuous.

2. The writ petition is dismissed as infructuous.

3. All pending applications stand disposed of.

(ARIF S. DOCTOR, 1.) (CHIEF JUSTICE)
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Maharashtra Pollution Control Board
Sub Regional Office, Mumbai-4

Telephone no. 24015269/2416239

Visit us at: http://mpcb.gov.in
Email: sromumbai4@mpcb.gov.in

R —
KALPATARU PAINT, 2ND FLOOR,

I SHIV MATUNGA SCHEME ROAD

‘- -. NO. Opposite 8 Shiv Circle, Shiv
W (East) Mumbai - 400 022

Maharashtra "Our Service Our Duty"

Ja.No. Maprani/Upprakamu-48-1247 Date: 24/05/2024

\—RPAD / Hand Delivesy

Per,}/

\ Mr.-Sheikh Faiyaz Alam
Govandi New Sangam Welfare Society
Kamala Raman Nagar Biganwadi,
Govandi, Mumbai 400 043
Md. No. 8286491681

Subject - Regarding providing information under Information Officer Act-20056.
Refgrence == 1) Your application received in this office dt. 03.05.2024 (1151)
2} information received from Deputy Regionai Officer, Mumbai-3
dt. 16.05.2024.

-

Right to Information from the office of Deputy Regional Officer. Mumbai 3, pursuant to the application under reference

Copies of information received under Act-2005 are enclosed with this letter. If you do

not agree with the above information within 30 days from the receipt of this letter First Appellate
Officer and Regional Officer, M.P.Na. Mandal, Mumbai, Kalpataru Point, 2nd Floor, Sion Circle, Opposite Cine

Planet Cinema, Shiv (East), Mumbai- 400022.

Along with - Total leaves 53 as above {Achyut Nandwate)
Public Information Officer and

Deputy Regional Officer, Mumbai 4

Copy information submitied-

First Appellate Officer and Regional Officer, Mumbai
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Phone No. 24015269 / 24016239
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MAHARASHTRA POLLUTION CONTROL BOARD
SUB-REGIONAL OFFICE —~ MUMBAI -1I|

AT

Kalptaru Point 2" floor,

Visit us at : MAHARASHRA Sion Matunga Scheme Road
http:/ /mpcb.gov.in e e No. 8, Infant of Sion Cercal,
R ey aph i SN 022
sromumbai3@mpcb.gov.in A | /d il :

"Your Service is our Duty"

No./MPCB/SROM-I11/ 1\7q

To,

Public Information Officer,
MPC Board, Mumbai.

Date- [6 5 /2024

Sub: - Application for information sought under RTI Act-2005.
Ref: 1) Sub-Regional Office letter No. MPCB/SROM-4/1151, Dated- 10.05.2024.

2) RTI application received of Mr. Shaikh Faiyaz Alam, Govandi New Sangam Welfare

Society, Kamla Raman Nagar Baiganwadi Govandi Mumbai, Maharashtra 400043,

With reference to above subject matter, the information sought by the applicant is

submitted-herewith in following format.

Sr.
No

Question

Answer

1

Total number of complaints filed against
this above mentioned firm either by local
or NGO's Elected representative or
political parties from year 2009 to till
date, need all compliants

Copy of Complaints are attached herewith.

Total show cause notice issued either by
Maharashtra state government or by
MCGM BMC or by Maharashtra Pollution
Control Board, or Cabinet Ministers of
Environmnent portfolio since from 2009
to till date.

Copy of SCN dtd 24.03.2022 is attached
herewith.

Past violation done by this plant enlist
the . violation list penalty impose by
oncernt regulation statue such like
MPCB/CPCB from 20089 to till date.

Copy of direction dtd 06/07/2019, 22/01//18
are attached herewith.

SMS Envoclean Pvt. Ltd “A Common
biomedical waste treatment plant,
govandi deonar established in 2009,
need wind direction report.

As per office record information is not
available.

Enlist the area/ Surrounding name where
wind/Soke enter from stack of common
biomedical incinerator,

As per office records information is not
available.

Timing of plant working, also provide
which day the plant in not working for
how much time?

Regular operations as per consent.
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7 Seeking reading of online continuous
emission quality monitoring system from
2009 to till date, paramaeters such as
i PM, HCI, HF,NH3, SO2, CO, 02, CO2,
NOx, VOC, etc.

The said information is available on MPCB |
website http://mpcb.gov.in- Quick Link-
Online OCEMS-OCEMS Data of Industry -
CBMWTSDF.

8 Need physical inspection report of the
site which MPCB officals conducting
daily by the Direction of Bombay High
Court to submit report on monthly basis

Copy of visit report in the month of Nov [
2023, Dec 2023, Jan 2024, Feb 2024, |
March 2024, April 2024 are attached |
herewith.

Applicant asked information by hand total Xerox copies of pages is 51.

A
[4)5] 20
Sub-Regional Officer, Mumbai-Ii|

Copy Submitted to- Regional Officer, MPCB Mumbai

v
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Regd . 2016 G.B.B.S.D.1702

g@j@?@;&g\
AJIAZI WELFARE SOCIETY

e ) lo[obl()/o'l'?«

|

|

i |

- NN T j

To
Of%icer of Pollution Control Board Maharashtra, %
Kalpataru Point, 3rd and 4th floor, v
Opp. PVR Theatre,
Sion (E), Mumbai-400 022

Sub : Request to Shut down SMS Company (Biomedical waste Company) Govandi
400043.

Respected Sir,

i Faizan qureshi adult, having office at room no. 529 plot no. 09 lotus
colony govandi, Mumbai.-400043 president Of Ajazi welfare society , do hereby give my
complaint as under:

The several Govandi residents, especially children and the elderly, had developed
respiratory problems because of Biomedical waste Company(SMS company).

“Many residents has a complained to that they are suffering from breathing problems and
asthma due to Biomedical waste Dump in Govandi . The BMC has failed to take any action
against the menace of SMS Company. We therefore request you to shut down the SMS
Company,”

Biomedical waste droppings have been linked to various diseases. Because it contains a
high amount of disease-causing organisms, also called pathogens, medical waste poses a
risk when handled improperly and released into the environment. The World Health the
following diseases:

*Parasitic Infections*
O/'7 It’s not surprising that labs who regularly test for parasitic infections would have specimens
that are positive for parasites. Typically, labs will incubate body fluids to test for these
parasites, then dispose of them as medical waste. Some of the parasites can still live and
% thrive in the waste and potentially cause infection should they come in contact with a host.

W P:Z%gng
P Prepar cef),
o {167 uzwmg

ROOM NO 529 PLOT NO. 09 LOTUS COLONY G Di MUMBAI . 43
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... continuation sheet

*Lung Infections*

it is common for medical waste to release airborne aerosols that could potentially
contain pathogens, such as a respiratory syncytial virus (RSV), or other viruses that can
cause lung infections like influenza, tuberculosis and pneumonia.

*Skin infections*

It's very possible to contract a skin infection from medical waste, even something as
dangerous as anthrax. Yes, anthrax cases are rare, but anthrax vaccine-producing labs
may generate anthrax-contaminated medical waste and, if handled improperly, this waste
poses a serious threat to the community.

*HIV and Hepatitis B and C Viruses*

There is always the chance that medical waste contains sharps that may contain
blood contaminated with viruses that cause AIDS, Hepatitis B and C. A needle stick or
puncture from a scalpel blade can result in deadly infections. This is why sharps are required
to be disposed of in rigid, sealed, and clearly marked containers.

*Candida*

Candida is a disease caused by the yeastCandida albicans.

Candida albicans is associated with prolonged hospital stays, so it goes without saying that
untreated waste from hospital facilities may contain significant amounts of this
pathogen. Candida poses significant and even life-threatening risk to the elderly, pregnant
mothers, small children, and people with weakened immune systems.

*Meningitis*
Medical waste may contain pathogens that can transmit meningitis.

Meningitis, which is transmitted via body fluids, causes inflammation of the membranes
surrounding the brain and spinal cord.

*Bacteremia*

Bacteremia is a life-threatening infection. Bacteremia infection occurs when bacteria are
present in the bloodstream, where it can easily infect other organs and cause inflammation.
A particular type of medical waste, sharps, can introduce pathogens into the bloodstream
that may result in bacteremia.

So, people are often affected by fever. The children are often affected by infection,fever,
etc.l request you to look into this matter seriously to shutdown SMS company in this

locality.

Sincerely
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£ GOVANDT MUMBAL, MAHARAS
A B A N MOB: +91 0286491681/ 8898685354

Regd No: G.B.B.S.D 380/21

GOVANDI NEW SANGAM RE socC

To,
The Chairman MPCB,

Shri. A | Jarhad,

Kalpataru Point, 3" & 4" Floor,
Opposite PVR Cinema,

Sion (E), Mumbai- 400022.

CIETY

Date: 02/07/2022

Sub : Application for Immediate Closure of SMS Envoclean PVT LTD Biomedical waste incinerator plant
to save residents from public health crisis, Directions 33A of the Water (Prevention & Control of
Pollution) Act 1974, 31A of the Air (Prevention & Control of Pollution) Act 1981, A/C with Blomedical
Waste Management Rules 2016.

5

&

K

>
&
ﬂ
Han

a

Refrence: Previous Complaint of NEW SANGAM WELFARE SOCIETY to the office through Portal

1)

3)

=

N | e
% Email: newsangami‘% ‘
[” R o 3 ey

CPCBTW-6981, TW 21-3966, TW 21-3958,

MPCB-COMPLAINT-0000004418, MPCB-COMPLAINT-0000004655,
MPCB-COMPLAINT-0000004156, MPCB-COMPLAINT-0000004428,
MPCB-COMPLAINT-0000004560, MPCB-COMPLAINT-0000004505.

—

The Common Bio-Medical Waste Treatment facility operating less than 30 meters from the
residentlal area, Plant Burning 8-10 tons of hazardous bio medical waste per day injurious to
health and life of the 12 lakh public living around it and degrading the environment for all times
to come. -

As Per the guidelines of Central Pollution Control Board (CPCB), the common Bio-Medical Waste
Treatment Facility should be located at a place reasonably far away from residential and
sensitive area so that It has minimal impact on these areas.

Delhi High Court’s Judgment dated on 15 January 2013 observed “ It is not In dispute that the
bio-medical waste is a hazardous waste which can be highly injurious to human life”.

The Judgment refers to ‘ The summary of “Epidemiological Studies on Adverse Health Effects
Associated with Incineration” would show that medical waste Incinerators are a leading source
of dioxIns and mercury in the environment and there |s link between Incinerator emissions and
adverse health impacts on Incinerator workers and residents living around the incinerators.”

£
2




4)

5)

6)

7)

Copy submitted for information to:
Member Secretary, M.P.C Board, Sion ,Mumbal

Regional Director CPCB, Pune
The Assistant Secretary (Tech) M.P.C Board, Sion Mumbai ’
The Principal Scientific Officer ,M.P.C Board,Sion,Mumabi
Sub Regional Officer,Mumbai-li|

Divisional Head-AQM, C.P.C Board, Delhi
Environment Secretary, Mantralaya ,Mumbai

p B
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Problems of unplanned burning:

]

)

Tit)
iv)
v)

vi)
vii)

Dloxins are produced during combustlon process studles have established that they can
cause reproductive and development problems and an Increased risk of Haert disease
and diabetes. .

The Doctor stated that the Inclneration plant at Deonar made no-efforts to monitor the
level of pollutants released in the air, this was against the guidelines of CPCB which
require every incineration plant to have Its own on site air quality monitoring unit
Threat to Human & Animal life

Genetic Disorder

Increased risk of lethal congenital abnormalities , Spinal bifida, heart defects.

Risk of stillbirths and anacephalus crematoria.

Risks of all cancers and specially of stomach, colorectal, liver and lung.

This plant is under fully violation under Article 226 of the constitution , states that “ to protect
the life and health of the residents”.

Visits of officlals of the Board vide dtd on 10.08.2020 observed that “Excess amount of Black
Toxic smoke emits from the stack and No Digital. Monitoring process on App Developed by the
CPCB regarding real time disposal.

1 Quoted all relevant significant on Print Media, Zee 24 Taas, Midday , Wire ,Mirror Now, and
other subordinate national channel media. '

Above all consideration in negligence we hope the Board will take closure direction on
immediate ground by means of disconnect the water & electricity supply.

Yours Faithfully

Shalkh Falyaz Alam
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Case No.- 3045/13/16/2022
NATIONAL HUMAN RIGHTS COMMISSION
(LAW DIVISION)

* ok
MANAV ADHIKAR BHAWAN, BLOCK-C,
G.P.0. COMPLEX, INA, NEW DELHI- 110023
Fax No.: 01124651332 Website: www.nhre.nic.in

Date : 30/08/2022
To,

THE CHAIRMAN

Maharashira State Pollution Control Board
MUMBAI MAHARASHTRA

Email- chairman@mpeb.gov.in

Sir/Madam,

The complalnt/intimation dated 18/08/2022, recelved
from SHAIKH FAIYAZ ALAM in respect of SHAIKH FAIYAZ
ALAM AND OTHER RESIDENTS, was placed before the
Commission on 30/08/2022. Upon perusing the same, the
Commission directed as follows: 3

This complaint be transmitted to the concerned-authority
for such action as deemed appropriate. The case is closed.

2. Accordingly, | am attaching scanned copy of the
complaint/intimation for necessary action as per the directions
of the Commisslon.

Yours faithfully
_Sd/-
Indrajeet Kumar

DEPUTY REGISTRAR (LAW)

5 io
LSggt._n- —

Ph. No. D11B4663276 | -
{ §257 i

| &7 i
/E\\ | ® Emall. dri.nhrc@nic.in

4
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~ o .
L Gma '| Falyaz alam Shaikh <skfaiyaz.mech.engg@gmail.com>

seeking Urgent Reply of official lodged complaint in Maharashtra PCB and the
complaint ID is: TW 21-5215,

5 messages

Falyaz alam Shaikh <skfaiyaz.mech.engg@gmail.com> Sun, Dec 25, 2022 at 3:40 PM
To: "CPCB, RD Pune” <rdpune.cpcb@gov.in>, Public Complaints <prc.cpeb@nic.in>, CPCB Air Complaints
<aircomplaints.cpcb@gov.in>, ccb.cpeb@nic.in, mscb.cpeb@nic.in, BHARAT KUMAR SHARMA
<bksharma.cpcb@nic.in>, "CPCB, RD Pune" <rdpune.cpcb@nic.in>, Pralik Bharne <pratik.cpcb@gov.in>, Vinod Babu
Bommathula <bvbabu.cpcb@nic.in>, ksharma.cpcb@nic.in

Respected Team,

| am aclive citizens of India seeking action taken report on below mentioned link as well on complaint ID: TW 21-
5215, .

Twitter Complaint link:
https://twitter.com/im_cms22/status/15683476644583383047t=0Dp2ZJpJafpNsadbQWHX8w&s=19

https://twitter.com/GovandiCell/status/16012429254675968849?t=hU-fpod 1 pBBOIgGkuMBOPg&s=19

https:/itwitter.com/GovandiCell/status/159699679929817088071=F4vPrSo1c-82SXKjwpSFXQ&s=19

https//twitter.com/CPCB_OFFICIAL/stalus/1803720593119277057 2t=ljZiwRRIRaTIhQCaYniJRg&s=19

News FirstPost link:

https://www firstpost.com/indi

Tha matter pertain by CBMWTP since running in residential area within buffer zone only 50 meter.
The plant should be locate outside of 500 meter radius but it violate the rule.

Please provjde appropriate action taken report as early as possible.

AM/s. Sms Envoclean PVT LTD, Govandi, Dumping Rd, Deonar, Mumbai 43

Thanks & Regards
Mob: 8898685354

2 attachments
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Daar Siy,

Your comzlant has been forwardod 10
the concerned agency for action through
Makcrestra PCB ond the Complaint ID
is: W 21-5218,

Ruptards,

Comzlant Recressal Teum CPCB

KI5 cEDwel)

Screenshot_20221225-1 53317.png
07K

D Biomedical_incinerator _plant_Revlsod.mp4
2043K

Faiyaz alam Shaikh <skfalyaz.mech.engg@gmail.com> Mon, Dec 26, 2022 at 1:03 P
To: "CPCB, RD Pune* <rdpune.cpcb@gov.in>, Public Complaints <prc.cpcb@nic.in>, CPCB Alr Complaints .
<aircomplalnls.cpcb@gov.ln>, ccb.cpeb@nic.in, mscb.cpcb@nic.in, BHARAT KUMAR SHARMA
<bksharma.cpcb@nic.in>, "CPCB, RD Pune" <rdpune.cpcb@nic.in>, Pratik Bharne <pratik.cpcb@gov.in>, Vinod Baby
Bommathula <bvbabu.cpcb@nic.in>, ksharma.cpcb@nic.in

[Quoted text hidden)

~BCB, RD Pune <rdpune.cpcb@gov.in> Mon, Dec 26, 2022 at 4:53 PM
. s <ms@mpcb.gov.in>

Lg ymumbai <romumbai@mpcb.gov.in>, sromumbaiz <sromumbai2@mpcb.gov.in>, Pratik Bharne
<patk.cpcb@gov.in>, skfaiyaz.mech.engg@gmall.eom

Sir,

This has reference to trailing email dated 25.12.2022 with respect to representation

e

received from {SKigiyaz.mec engd@gmail:corfi, fregarding pollution caused due to CBWTF,
Govandi-Mumbai, Maharashtra which is self-explanatory. -

In this regard, it is requested to arrange to take necessary action and action taken report may
please be forwarded to the complainant along with a copy lo this office, at the earliest.

U,
& weyor fargror aé
&1 fAdemer, qor

INDL,
o i

AT P

ONE EARTH » ONE FAMILY » ONE FUTURE

e =T
From: "skfalyaz mech engg” <skfalyaz.mech.engg@gmail.com> ; :

To; "CPCB, RD Pune” <rdpune.cpcb@gov.in>, "Public Complaints" <prc.cpcb@nic.in>, "CPCB Air Complaints"
<aircomplaints.cpcb@gov.ln>. "Chalrman CPCB" <ccb.cpcb@nic.in>, "Member Secrelary CPCB"

<mscb.cpcb@nic.in>, "BHARAT KUMAR SHARMA" <bksharma.cpcb@nic.In>, * L.RD.Bune” - e

<rC'DUﬂe.cpt:b@nk:.ln>. “Pralik Bharne" <prallk.cpcb@gov.in>, “Vinod Babu Bdmmathula® <bvbabu:.cpeb@nicdn> 55 200t

“ksharmacpeh” <ksharma.cpcb@nic.In> : AV QU STEeRT 1

Sent: Sunday, December 25, 2022 3:40:33 PM PR i y

gubject: Seeking Urgent Reply of official lodged complaint in Maharashtra PCB afd the Complaint 1D is: TW 21-
215, } &

=\ i
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2 attachments

_ Ceatrel Pulltion Contral Raoee ©
R S S TR
Popoypmtss &5 sl Moo= 2
Dear Sir,
Your compla'nt has been forvarded to
v concerned sgency fer action through Screenshot_20221225-15331 7.png
Makarzghtsa PCB ond the Comglant 1D
st TW 21-8216,
Regurds,
Comala'nt Redressal Team CPCB

£Z3pw- 18 Qe 12

D Biomedical_incinerator_plant_Revised.mp4
2043K

Faiyaz alam Shaikh <skfaiyaz.mech.engg@gmail.com> Tue, Dec 27, 2022 at 2:07 PM
To: "CPCB, RD Pune" <rdpune.cpcb@gov.in>

Cc: ms <ms@mpcb.gov.in>, romumbai <romumbai@mpcb.gov.in>, sromumbai2 <sromumbal2@mpcb.gov.in>, Pratik
Bharne <pratik.cpcb@gov.in>

Please Provide action taken report as early as possible.

[Quoted text hidden]

2 attachments
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yaz alam Shaikh <skfaiyaz.mech.engg@gmail.com> Tue, Dec 27, 2022 at 4:03 PM
o0: "CPCB, RD Pune” <rdpune.cpcb@gov.in>, Assislani Commissioner Meast Ward <ac.meast@mecgm.gov.in>, Igbal

# Singh Chahal <mc@megnm.gov.in>

" Cc: ms <ms@mpeb.gov.in®, romumbai <romumbai@mpceb.gov.in>, sromumbal2 <sromumbai2@mpeb.gov.in>, Pratik
Bharne <pratik.cpcb@gov.in>

II's an exclusive inlerview aboul Govandi Pollulion Menace.
Please find the atltachment or click link below

hitps/voulu be!6_9K22UFKu0

Thanks & Regards

1Quoted \ext hidden)

7} Govandi Pollution News _ me R, ynfra sfdmar 3w 2ra ARF T cFied sTmpd
16734K

T TR 2004
S giRaat
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TimeLine Details
Lrapoesal received dute at ench stagenf foyw, (EQ)
CProposal No.* : SIAIMH/MIS/S2785/2020
Projeet Name* : SMS Envoclean Pyt Lid. _9,-}.5(:41‘{5\
PProject Sector* : INFRA-2
Date of submission* : 19 Mar 2022
Query for Accepted i i EC

Submitted Shortcoming(if Resubmission | by SETIAA Query for |Resubmission Actepted Forwarded| Letter
by o O"L'"g(' of Proposal and  |Shortcoming(if| of Proposal b SE“,,AC to SEIAA | Uploaded
Proponent ;'[‘-:Y) N by Propoucnt | forwarded | any) by SEAC | by Proponent ¥ for EC On/EC
A4 to SEAC Granted
19/03/2022 N/A N/A 21/03/2022 N/A N/A 03/08/2022 N/A NA
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MANAV SEVA SANSTHA im_,

PRT No. F-67121(M)
Regd. No. G

CEN 353-1, B-57, Dr. Z. Hussain Nagar, G. M. Link Road, Govandi, Mumbai-400043.

Date : lorl bél/ 2022

Ref.No. ufg — 7 r"f_ﬁp\
vl Frw 9 TERTY, 6;»*‘””« %:
e e, At R el [z S ) \)
idteR fRwex, avm, \ \i atD !MZD&#{
TR (), Heg-400 022 N, » “,\ ot T

u- ;.,

fawg - mmew%ﬁﬁMaﬁm%mm%mmu
sfimm,

# 7o g U RrER AR iR 7Ia Jar R S e e F T,

g P 91 TerTy ¥ e & R wXar § % gAR 951 4ed A T {1 (-
East Ward) & 2 9@ #1 3T & S & 0o ded 99 STl §1 76T R 964 TRl § U
s 3 SR aX e Had & R oft Gt & writer 812 8 I @ 9 e el R
Tt o & g8l W el ¥ TS ST et drere # € Pel vt fur et o & fored
FHl P B AR W A H aHeE g AR T S (HIv) F off T5a AR 7l € T
&1 T BT g & o sifefior & eraar a1 e @1 wiiew STt S @ v Rard
¥ AR Tet F AT B A TH (Normal Age) ¥o & o Bl @ A 318 FHR (Bollywood
Acton) T 14t 2 & T 4TI 4 U9 SMUD! g BT HHEE A A § P 57 9 SR B
a@mmmtﬁqawwmmw_,sﬁnm%@%m%imﬁ%u

@m*mﬁWWWMWW@maﬁ@mﬂaﬁzmmw
F B = F [Ras 21 1t S5 rardt | g 81 IR FEt W &St & urdy Se
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g vary : 399 A7 BT HG-TF, e, HIFG S afe Sl §
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e verf - 59H 3ot 7 e ¥ vged e Aot faftrs Terafie genf o B
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3R T | e e SoT-Hav 31T 71 T8t 18], $© 99 U SR b il
Sael, EaT, aaM 3nfe ot e ea sk # o &

= 9 B D) 304! got EIS) b S=h SUIE & SR AER Gellt ga1 § S9! & R
I WA fraTT gel 8 ¥ armﬁmmmm%: HIV 3 Coronavirus SIelt dtaTfat
fopaeit 3 & P € A &) o= 9 Bl Uar € SHiY B T @ s ST Pl S
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s NK N, ' Regd.: 434/2022 G.B.B.S.D.

Sept o ummast R rommMmATIO,

WE WANT TO CHANGE THE LEVE OF THINKING OF AUR PEOPLE BY THE SPORTS EDUCATION AND SOCIAL WORK
Saeed Khan (Presldent) 9137900571 Sablya Sk 9136237412 Alauddin Shalkh_ 9320920966

Rafi Nagar Part 2, Gali No.5, Near Babe Rehmat Masjld Shivaji Nagar Govandl Mﬁmbai 400043.

Ref. No. l&éz 12 Date : I(DI 06/?’°’LL
B

To

Oélcer of Pollution Control Board Maharashtra,
Kalpataru Point, 3rd and 4th floor,

Opp. PVR Theatre,

Sion (E), Mumbai-400022.

{ Sub : Request to Shut down SMS Company (Biomedical waste Company

Respected Sir,

| Saeed khan , adult, having office at rafi nagar part 2, gali no 5 near babe
rehmat masjid, shivaji nagar, govandi, Mumbai 400043 president Of think new foundation,
do hereby give my complaint as under:

The several Govandi residents, especially children and the elderly, had developed
respiratory problems because of Biomedical waste Company(SMS company).

“Many residents has a complained to that they are suffering from breathing problems and
asthma due to Biomedical waste Dump in Govandi . The BMC has failed to take any action
against the menace of SMS Company. We therefore request you to shut down the SMS
Company,”

Biomedical waste droppings have been linked to various diseases. Because it contains a
high amount of disease-causing organisms, also called pathogens, medical waste poses a
risk when handled improperly and released into the environment. The World Health the
following diseases:

*Parasitic Infections*
It's not surprising that labs who regularly test for parasitic infections would have specimens
that are positive for parasites. Typically, labs will incubate body fluids to test for these
parasites, then dispose of them as medical waste. Some of the parasites can still|live and
thrive in the waste and poteTﬁé’ﬂ’)‘l cause infecti
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... continuation sheet

*Lung Infections*

it is common for medical waste to release airborne aerosols that could potentially
contain pathogens, such as a respiratory syncytial virus (RSV), orother viruses that can
cause lung infections like influenza, tuberculosis and pneumonia.

*Skin infections*

it's very possible to contract a skin infection from medical waste, even something as
dangerous as anthrax. Yes, anthrax cases are rare, but anthrax vaccine-producing labs
may generate anthrax-contaminated medical waste and, if handled improperly, this waste
poses a serious threat to the community.

*HIV and Hepatitis B and C Viruses*

There is always the chance that medical waste contains sharps that may contain
blood contaminated with viruses that cause AIDS, Hepatitis B and C. A needle stick or
puncture from a scalpel blade can result in deadly infections. This is why sharps are required
to be disposed of in rigid, sealed, and clearly marked containers.

*Candida*

Candida is a disease caused by the yeastCandida albicans.

Candida albicans is associated with prolonged hospital stays, so it goes without saying that
untreated waste from hospital facilities may contain significant amounts of this
pathogen. Candida poses significant and even life-threatening risk to the elderly, pregnant
mothers, small children, and people with weakened immune systems.

*Meningitis*

Medical waste may contain pathogens that can transmit meningitis.

Meningitis, which is transmitted via body fluids, causes inflammation of the membranes
surrounding the brain and spinal cord.

*Bacteremia*

Bacteremia is a life-threatening infection. Bacteremia infection occurs when bacteria are
present in the bloodstream, where it can easily infect other organs and cause inflammation.
A particular type of medical waste, sharps, can introduce pathogens into the bloodstream
that may result in bacteremia.

So, people are often affected by fever. The children are often affected by infection,fever,
etc.l request you to look into this matter seriously to shutdown SMS company in this
locality.

Sincerely
Saeed khan
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(2.RRED Reop-\500 (Regd.)
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Flot No 10, Durga Seva Sangh, Near ﬁﬁr'g"a"M"ah'dir;‘{dtU:s 'C‘«)‘éfony,—ﬁ{bdul Hamid Marg,
Govandi, Mumbai - 400 043 « Contact : Husain Shaikh - 8657322472
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Regd. No. 132/2017/G.B.B.S.D.

HUMAN HELP WELFARE
R LB W FOUNDATION PRESIDENT : MAJID SHAIKH

FOUNDATION 97739 87739

Dr. Zakir Husain Nagar, Near. Imam Bada, G.M. Link Road, Govandi, Mumbai - 400 043

4, T OSSN e R 3 L0 W . DATE: lo[og[2e22

Officer of Pollution Control Board Maharashtra,~+~ = ' )
Kalpataru Point, J Rl SRR N
3rd and 4th floor, S U
Opp. PVR Theatre, RS los ) sy
Sion (E), Mumbai-400022 ‘ = 3]

Sub: Request to Shut down SMS Company (Biomedical w:

et

. Company) Govandi

X Respected Sir,

| Majid shaikh S/o Mustafa shaikh , adult, having office at CEN 248, 9
Dr.Zakir Hussain Nagar, Ghatkopar Link Road, Govandi Mumbai.-400043 President Of
Human Help Welfare Foundation ,do hereby give my complaint as under:

The several Govandi residents, especially children and the elderly, had developed
respiratory problems because of Biomedical waste Company(SMS company).

“Many residents has a complained to that they are suffering from breathing problems and
asthma due to Biomedical waste Dump in Govandi . The BMC has failed to take any action
against the menace of SMS Company. We therefore request you to shut down the SMS
Company,”

Biomedical waste droppings have been linked to various diseases. Because it contains a
high amount of disease-causing organisms, also called pathogens, medical waste poses a
risk when handled improperly and released into the environment. The World Health the
following diseases:

*Parasitic Infections*

It's not surprising that labs who regularly test for parasitic infections would have specimens
that are positive for parasites. Typically, labs will incubate body fluids to test for these
parasites, then dispose of them as medical waste. Some of the parasites can still live and
thrive in the waste and potentially cause infection should they come in contact with a host.

.

S

humanhelpwelfzrefoundation10@gmail.com
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continuation sheet

*Lung Infections*

It is common for medical waste to release airborne aerosols that could potentially
contain pathogens, such as a respiratory syncytial virus (RSV), orother viruses that can
cause lung infections like influenza, tuberculosis and pneumonia.

*Skin infections*

It's very possible to contract a skin infection from medical waste, even something as
dangerous as anthrax. Yes, anthrax cases are rare, but anthrax vaccine-producing labs
may generate anthrax-contaminated medical waste and, if handled improperly, this waste
poses a serious threat to the community.

*HIV and Hepatitis B and C Viruses*

There is always the chance that medical waste contains sharps that may contain
blood contaminated with viruses that cause AIDS, Hepatitis B and C. A needle stick or
puncture from a scalpel blade can result in deadly infections. This is why sharps are required
to be disposed of in rigid, sealed, and clearly marked containers.

*Candida*

Candida is a disease caused by the yeastCandida albicans.

Candida albicans is associated with prolonged hospital stays, so it goes without saying that
untreated waste from hospital facilities may contain significant amounts of this
pathogen. Candida poses significant and even life-threatening risk to the elderly, pregnant
mothers, small children, and people with weakened immune systems.

*Meningitis*

Medical waste may contain pathogens that can transmit meningitis.

Meningitis, which is transmitted via body fluids, causes inflammation of the membranes
surrounding the brain and spinal cord.

*Bacteremia*

Bacteremia is a life-threatening infection. Bacteremia infection occurs when bacteria are
present in the bloodstream, where it can easily infect other organs and cause inflammation.
A particular type of medical waste, sharps, can introduce pathogens into the bloodstream
that may result in bacteremia.

So, people are often affected by fever. The children are often affected by infection,fever,
etc.l request you to look into this matter seriously to shutdown SMS company in this
locality.

Sincerely
rrars TS . £
i st b ] Majid shaikh
| At
5
b
i ..,; s - .1'("[
| L
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Regd. No. 2154/2018 G.B.B.S.D. | FL.NO. 73294

ﬁéﬁ uraR it Aforél 3ar e
iy POWER OF UNTTY SEWA SANSTHA

Blgd. No. 20, Room No. 15, Deonar Municipal Colony, Govandi, Mumbai - 400 043.

Imran Malik (President)

7738811007
Ref. No. PUSS/ 10§~ Date: (O lQé,g 012
Office ;
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To, P
Ofﬁcer of Pollution Control Board Maharashtra, ‘,., 4
Kalpataru Point, 3rd and 4th floor,
Opp. PVR Theatre,

Sion (E), Mumbai-400 022 %

S e jeten !
Rilgie

"/
Pl
7

Sub: Request to Shut down SMS Company (Blon'l;é‘alai;’&%gie;c—ﬁﬁbany) Govandi
400043. —_—

Respected Sir,

1 Aatif shaikh, adult, having office at lotus colony plot no. 22 room no.1284
Govandi Mumbai.-400043 Social Worker Of Govandi ,do hereby give my complaint as
under:

The several Govandi residents, especially children and the elderly, had developed
respiratory problems because of Biomedical waste Company(SMS company).

“Many residents has a complained to that they are suffering from breathing problems and
asthma due to Biomedical waste Dump in Govandi . The BMC has failed to take any action
against the menace of SMS Company. We therefore request you to shut down the SMS
Company,”

Biomedical waste droppings have been linked to various diseases. Because it contains a
high amount of disease-causing organisms, also called pathogens, medical waste poses a
risk when handled improperly and released into the environment. The World Health the
following diseases:

*Parasitic Infections*

It's not surprising that labs who regularly test for parasitic infections would have specimens
that are positive for parasites. Typically, labs will incubate body fluids to test for these
parasites, then dispose of them as medical waste. Some of the parasites can still live and
thrive in the waste and potentially cause infection should they come in contact with a host.
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continuation sheet

*Lung Infections*

It is common for medical waste to release airborne aerosols that could potentially
contain pathogens, such as a respiratory syncytial virus (RSV), orother viruses that can
cause lung infections like influenza, tuberculosis and pneumonia.

*Skin infections*

It's very possible to contract a skin infection from medical waste, even something as
dangerous as anthrax. Yes, anthrax cases are rare, but anthrax vaccine-producing labs
may generate anthrax-contaminated medical waste and, if handled improperly, this waste
poses a serious threat to the community.

*HIV and Hepatitis B and C Viruses*

There is always the chance that medical waste contains sharps that may contain
blood contaminated with viruses that cause AIDS, Hepatitis B and C. A needle stick or
puncture from a scalpel blade can resuit in deadly infections. This is why sharps are required
to be disposed of in rigid, sealed, and clearly marked containers.

*Candida*

Candida is a disease caused by the yeastCandida albicans.

Candida albicans is associated with prolonged hospital stays, so it goes without saying that
untreated waste from hospital facilities may contain significant amounts of this
pathogen. Candida poses significant and even life-threatening risk to the elderly, pregnant
mothers, small children, and people with weakened immune systems.

*Meningitis*
Medical waste may contain pathogens that can transmit meningitis.

Meningitis, which is transmitted via body fluids, causes inflammation of the membranes
surrounding the brain and spinal cord.

*Bacteremia*
Bacteremia is a life-threatening infection. Bacteremia infection occurs when bacteria are
present in the bloodstream, where it can easily infect other organs and cause inflammation.

A particular type of medical waste, sharps, can introduce pathogens into the bloodstream
that may result in bacteremia.

So, people are often affected by fever. The children are often affected by infection,fever,

etc.] request you to look into this matter seriously to shutdown SMS company in this
locality.

Sincerely
Aatif Shaikh
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4 'MAHARASHTRA POION CONTROL BOARD

Phone : (022)-24016239 Regional Office, Mumbai,

Kalpataru Point, 1# Floor, Sion Circle,

Fax @ (022)-24015269 i doxs Sion (E), Mumbai- 400 022

Email : romumbai@mpcb.gov.in
No: MPCB/ROM/ SCN-22ac324 3ol q7 Date: - 2 103/2022
To,

M/s. SMS Envoclean Pvt. Ltd.,

(CBMWTSDF). Next to Deonar Dumping Ground,
Ghatkopar-Mankhurd Link Road, Govandi (W),
Mumbai — 400 043.

Sub: Show Cause notice for Closure Directions under Section 33 (A) of the Water
(Prevention & Control of Pollution) Act, 1974 & under Section 31 (A) of the Air
(Prevention & Control of Pollution) Act, 1981 read with Bio Medical Waste

Management Rules, 2016.

Ref: 1) Combine Consent granted by the Board.
2) Directions issued by the Board vide No. BMW/B1368, dtd 17.09.2020.
3) Visit of Board Officials dtd 30/11/2022

WHEREAS, the Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention
& Control of Pollution) Act, 1981 & Bio Medical Waste Management Rules, 2016 is applicable
to the State of Maharashtra as declared in Official Gazette. AND, the area where your commaon
facility is situated, falls under the said declared area.

AND WHEREAS, You have been granted combine consent under the provisions of
the Water (Prevention of Control of Pollution) Act 1974 & Air (Prevention & Control of Pollution)
Act 1981 read with Bio Medical Waste (Management & Handling) Rules, 1998 subject to
certain terms & conditions more precisely prescribed in the consent order referred 1 above.

AND WHEREAS, it is obligatory on your part to provide adequate pollution control
systems so as 0 comply with the conditions prescribed in the consent. AND WHEREAS,
Board had issued Directions to your facility as below:;

1. You should divert 50% of generated COVID waste to M/S MWML Taloja for treatment
and disposal during this pandemic by following SOP's and guidelines issued by the

Board from time to time, sO as to reduce the load on incinerators.

2. You should start the use of App developed by the CPCB regarding real time cOoviD
waste disposal, including to carry out monthly monitoring of dioxin and Furan in the
source emission.

AND WHEREAS, Officials of the Board carried out visit to your facility on 30/11/2022
and reported following Non-Compliances;
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2

6) You shall maintain proper records of Waste collection, No. of incinera
Bottom fly ash, Chemical reagent used & volume of water.
7) You shall appoint qualified personal for operation of incinerator,

8) You shall appoint training from recognized technical organization to incinerator
‘ operator is not provided.

tion batches,

9) You shall submit Annual Report reviewing the performance of the incinerator carried
out by MoEF recognized laboratory.

10)You shal| achieve the consented outlet parameters such as BOD & TDS of JVs analysis
reports.

the plant.
12)You shall operate & maintain APCs .
13)You shall comply with above directions within given time period & submit B.G of

Rs S lakh within seven days valid Up to 1 year towards the compliance of above
direction against you etc, which may please be noted.

These directions are issued with approval of Member Secretary.

FOR AND ON BEHALF OF THE
M. P.C. BOARD

egional Officer, Mumbai
Copy submitted to:

1. Member Secretary,M.P.C.Board,Sion Mumbai
2. Asse Secretary (Tech.), MPCB, Mumbai.
3. Law Officer, MPCB, Mumbai.
Copy to:
4. Sub regional Officer /M.P.C.Board, Mumbai-lil-You are here y instructed to take follow-

P - |
up with above said common facility & submit report.

Qr‘ur\r\pr‘ B D E iR Aivinis s
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You are hereby directed to submit your reply within seven days from the receipt of
these directions, failure to this, it will be assumed that you have nothing to say, and Closure
Directions and direction for shifting the entire Bio Medical waste for treatment and disposal
from MCGM area to M/s. MWML Taloja ill shifting of said facility to new location will be
confirmed & competent authorities will be directed to disconnect your water & electricity supply
to stop your activity, which may please be noted..

For and on behalf of
Maharashtra Pollution Control Board.

y g’g\w}/z.ﬂ/\')\ P

(S. B. Bhosale)
Regional Officer, Mumbai

SRO. Mumbai-lll- MPCB, He is requested to submit the present status of industry within 3
day period & ensure that SCN to be served to the industry.

M/s. SMS Envoclean Pvt. Ltd.,

(CBMWTSDF), Next to Deonar Dumping Ground,
Ghatkopar-Mankhurd Link Road, Govandi W),
Mumbai - 400 043.

! wfift sfaams sififam 200y
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+MAHARASHTRA POLLUION CONTROL BOARD

Phone (022) - 24016239 Regional Office, Mumbal,
Kalpataru Point, 1% Floor, Sion Circle,
Fax (022 )- 24015269 Sion (E), Mumbai- 400 022
Email romumbai@mpcb.gov.in
No: MPCB/ROMI SCN - 2.2.6:3 24 FTS 0147 Date: - 244/03/2022
To,

M/s. SMS Envoclean Pvi. Ltd.,

(CBMWTSDF), Next to Deonar Dumping Ground,
Ghatkopar-Mankhurd Link Road, Govandi (W),
Mumbai — 400 043,

Sub: Show Cause notice for Closure Directions under Section 33 (A) of the Water

Ref:

(Prevention & Control of Pollution) Act, 1974 & under Section 31 (A) of the Air
(Prevention & Control of Pollution) Act, 1981 read with Bio Medical Waste
Management Rules, 2016.

1) Combine Consent granted by the Board.

2) Directions issued by the Board vide No. BMW/B1366, dtd 17.09.2020.
3) Visit of Board Officials dtd 30/11/2022

WHEREAS, the Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention

& Control of Pollution) Act, 1981 & Bio Medical Waste Management Rules, 2016 is applicable
to the State of Maharashtra as declared in Official Gazette. AND, the area where your common
facility is situated, falls under the said declared area.

AND WHEREAS, You have been granted combine consent under the provisions of

the Water (Prevention of Control of Pallution) Act 1974 & Air (Prevention & Control of Pollution)
Act 1981 read with Bio Medical Waste (Management & Handling) Rules, 1998 subject to
certain terms & conditions more precisely prescribed in the consent order referred 1 above.

AND WHEREAS, it is obligatory on your part to provide adequate pollution control

systems so as to comply with the conditions prescribed in the consent. AND WHEREAS,
Board had issued Directions to your facility as below,

1. You should divert 50% of generated COVID waste to M/S MWML Taloja for treatment

and disposal during this pandemic by following SOP's and guidelines issued by the
Board from time to time, so as to reduce the load on incinerators.

You should start the use of App developed by the CPCB regarding real time COVID
waste disposal, including to carry out monthly monitoring of dioxin and Furan in the
source emission.

AND WHEREAS, Officials of the Board carried out visit to your facility on 30/11/2022

and reported following Non-Compliances;
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2)

3)

4)

5)

6)

7)
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As per the records produced during visit, it is observed that you have stopped sending
COVID waste to M/s. MWML Taloja since July 2021 for treatment and disposal.
Quantity of waste incinerated at site exceed 50% incinerator capacity of 1800 Kg/D.
Online monitoring system provided for incineration stack found to be nonoperational
during the visiy dated 30/11/2021. It is informed by CTF representative that same is
under maintenance due to sensor malfunctioning.

Dioxin furan monitoring is carried out on 09.11.2020, 17.05.2021. As per Boards
direction dated 17.09.2020, you have not carried out monthly monitoring of dioxin and
furan in the source emission.

Out of 56 COVID HCE. 38 no of HCEs are using CPCB COVID waste app for disposal
of their waste. CTF shall communicate the list of non-users HCEs & also may arrange
sensitization workshop of member HCEs for COVID app use

Only 140 member HCEs out of 11 708 are using barcoding system for waste disposal
Also at the time of visit some of the barcode stickers were not able o scan, due to
technical reasons. CTF shall implement the barcoding system effectively & shall submit
details.

Vehicle washing bay shall be provided with dyke wall arrangements & well-defined
gutter system

Analysis reports of the stack emissions dated 7.02.2021, 13.02.2021, 14.02.2021.

15.02.2021, 16.02.2021, 17.02.2021 and 12.11.2021 are observed to be exceeding
the standards

You have not submitted revised timeline for shifting of existing facility at Khalapur, Dist
Raigad as per instruction given in the meeting dated 06/01/2022.

AND WHEREAS, after examining all the reports and records available with this office.

| have come to the conclusion that you are knowingly and willfully violating the provisions of
the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of
Pollution) Act, 1981 & Hazardous Wastes (M, H & T M) Rules 2008 as amended in 2016 read
with Bio Medical Waste Management Rules, 2016.

NOW THEREFORE, i exercise of the powers conferred upon me by the Board under

section 33 (A) of the Water (Prevention & Control ofPollution) Act, 1974 & 31(A) of Air
(Prevention & Control of Pollution) Act, 1981, you are hereby directed to show cause as to
why Closure Directions and direction for shifting the entire BioMed,icaljw.aste for treatment
and disposal from MCGM area to M/s. MWML Taloja}illghiﬂing of said faEiiity to new location
shall not be issued to your facity, ks

-
“~

X
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MAHARASHTRA POLLUTION CONTROL BOARD
Kalpataru Polnt, 2™ - 4" Fir.

Tel: 24010437/24020781/24014701 N
Fax: 24024068 / 24023516 e Opp. Cine Planet Cinema,
Website: http://mpcb.gov.in % Near Sion Circle, Sion (E)
E-mail: pso@mpcb.gov.in . | 4 Mumbai-400 022.
No.MPCB/PSO/B-]40 706 FT500 38 Date 06.07.2019
To,
M/s.SMS Envoclean Pvt.Ltd

(CBMWTSDF), Next to Deonar Dumping Ground
Ghatkopar-Mankhurd Lind Road
Govandi (W), Mumbai 400 043

Sub: Closure Direction under Section 33(A) of the Water (Prevention & Control of
Pollution)Act, 1974 & under Section 31(A) of the Air (Prevention & Control of
Pollution) Act, 1981 read with Bio Medical Waste Management Rules, 2016.

Ref: 1. Combine Consent granted by the Board vide dated- 24.03.2015

2. Proposed Directions issued by the Board vide No.BMW/B-1366 dtd.5.4.2017=
3. Reply submitted to the proposed directions vide dtd.11.4.2017.
4. Visit of Board Officials dtd.1.9.2017.
5. Assurance given by Hon'ble Minister, Environment, GoM in Legislative
Assembly at Nagpur on 21.12.2017.
6. Closure Direction issued vide No. MPCB/ROM/CD/TB-26086, dated- .~
22122017
7. Conditional Direction issued vide No. MPCB/ROM/CD/TB-229,dated- ~
22.0‘[.2018 . .
8. Meeting held in the chamber of Hon'ble Minister of Env., GoM on 19.03.2018
9. Minutes of meeting received from Additional Chief Secretary, Env, Dept, GoM
on 21.06.2018
10. Proposed Direction issued vide No. MPCB/PSO/BMW/B-3417, dated-
24.08.2018 - .- - :
11, Your reply submitted on 08.10.2018
12. Letter issued by Hon'ble Minister of Environment, GoM on 27.06.2019
13. Visit of Board Officials of SRO- Mumbai-ll on 29.06.2019

WHEREAS, the Water (Prevention & Control of Pollution) Act, 1974 & under Section
31(A) of the Air (Prevention & Control of Pollution) Act, 1981 and Bio Medical Waste
Management Rules, 2016 is applicable to the State of Maharashtra as declared in Official
Gazette. AND, the area where your common facility is situated, falls'under the said declared
area. ]

AND WHEREAS, you have been granted combined consent under the provisions of
the Water (Prevention & Control of Pollution) Act, 1974 & under Section 31(A) of the Air
(Prevention & Control of Pollution) Act, 1981 and Bio Medical Waste (Management and
Handling) Rules, 1998 subject to certain terms and conditions more precisely prescribed in the
consent order referred 1 above. Q/
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AND WHEREAS, it is obligatory on your part to provide adequate pollution control
system so as to comply with the conditions prescribed in the consent.
AND WHEREAS, conditional direction was issued.on 22.01.2018 and subsequently,

proposed directions was issued to your facility on 24.08.?918 vide rgferencel g oid ;;?
respectively in pursuance of Assembly assurance by Hon'ble Minister of Environment,

21.12.2017
AND WHEREAS, you have submitted reply to the proposed directions vidg reference
11 above which is not salisfactory. Further, you have not submitted concrete time bound

Proposal till today for shifting incinerator facility in compliance with the proposed direction
issued on 24.08.2018.
AND WHEREAS, MPCB officials, has visited

following non-compliances are reported,
kg/hr each only one incinerator is provided with Dioxin and

your common facility on 29.06.2018 and

1. Out of 4 incinerator of 250
Furans control systems.

2. Water meter is not provided to ETP outlet.

3. Segregation of Biomedical Waste in colour coded bags as per BMWM Rules, 2016 was

not found.
Proper storage of autoclavable and incinerable waste was not found.

Record of BMW is not properly maintained.
As per the consent condition water consumption is 50 CMD. However, effluent

generation is more than water consumption i.e. 74 CMD.

7. Effluent Treatment Plantis under Capacity for treatment of 74 CMD effluent

8. Autoclaved waste is shredded in Unscientific manner.

9. BMW transportation vehicles are not properly washed at the site.

10. Vehicles used for transportation of BMW are without Biohazard symbol and GPS
tracking system.

11. Bikes used for BMW collection and transportation are without permission of the Board.

12. Analysis report of stack for the month of September & December, 2018 and January,
March, April and May, 2019 revealed that particulate matter was exceeding. In
May,2018 particulate matter it has exceeded more than double the permissible

standards

. AND. WHEREAS, it‘ is apprehended that Ajr pollution control Device is not properly
working, which resulted nuisance and health impact in the nearby residential area. This has
also been reported by nearby residents. This is apprehended act of negligence on your part,

oo

NOW THEREF ORE, in exercise of the powers conferred upen me by the-Board udner

section 33 (A) of the Water (Preven?on& Control of Pollution) Act, 1974 & under Section 31(A)

o
[}
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of the Air (Prevention & Control of Pollution) Act, 1981, Regional Officer, Mumbai hereby direct
You to safely stop your activities within 15 days and also stop collection of Bio Medical Waste
from the entire jurisdiction. -

You a.'e.also directed to immediately start handover of incinerable waste of 1,0 MT, Iday
to M/s. Mumbai Waste Management Ltd., CBMWTDF, Taloja, Navi Mumbai forthwith at your
own cost and risk with immediate effect so as to re

< duce the pollution load caused due to
Inadequate incinerator performance,

In case, you fail to comply with these directions, the Board will have no option than to
initiate further action i

ncluding imposing penalty for Environmental Compensation charges
against CBMWTDF and / or Prosecution against you, which may be noted.

£, Gl
% kegi o

AR
A%
\ )
onal Officer, Mumbalﬁ/
Copy ;ubmltted to: for information please.

1) Chairman, MPCB, Sion, Mumbai
2) Member Secretary, MPCB, Sion, Mumbai
" 3) Additional Municipal Commissioner (SWM), MCGM, Mumbai - You shall ensure
collection, transportation, treatment and disposal of BMW generated from the HCEs
in MCGM jurisdiction in accordance with the provisions of BMWM Rules, 2016 and
guidelines issued by CPCB.

Copy to:

1. Asstt.Secretary (T ech), MPCB, Mumbai
2. Law Officer, MPCB, Mumbai
3. Regional Officer, MPCB, Mumbai
4. Sub Regional Officer, MPCB, Mumbai [If
- Hedirected to ensure that above direction is served to the facility and MCGM ang
ensure necessary follow up towards compliance of the direction and report
through R.0. MPCB, Mumbai.

Copy to: M/s. Mumbai Waste Management Ltd., Taloja, Navi Mumbai: You are directed to

accept the “ Yellow * category waste not exceeding 1.0 MT/day from M/s. SMS
Envoclean Pwt. Ltd., Deonar, Mumbai at cost till further orders and submit weekly
report of receipt and disposal of same.,

Scanned with CamScanner



MAHARASHTRA POLLUTION CONTROL BOARD

Sub Regional Office, Mumbai-III
Kalpataru Point, 1* Floor,
Ph. :- (022)- 24016239 SATARSHTEL Sion Circle, In front of Cine Planate

Ph. :- (022)- 24015269

Visit us at :- htpp//mpcb.gov.in Theater, Sion (East),
e-mail : sromumbai3@mpch.gov.in A\ T 4 Mumbai -400022.
g
“Your Service Is our Duty”

Visit Report
Date: 221/ 7 /2023
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MAHARASHTRA POLLUTION CONTROL BOARD

Sub Regional Office, Mumbai-III
Ph. :- (022)- 24015269 Kalpataru Point, 1* Floor,

Ph. :- (022)- 24016239 _Ha Sion Circle, In front of Cine Planate
Visit us at :- htpp//mpcb.gov.in Theater, Sion (East),
e-mail ; sromumbaid@mpch.gov.in ‘\"" Mumbai -400022.
“Your Service Is our Duty”
Visit Report
Name & Address of industry : ]7/{5 _ 3”5 6{)UD (‘P/CIQ PW;« ,[rf(j)
! :
Date of visit: : Yedts Eondes qu/a,n&( Kueta: J
Vitedby : k. Qabode t5h6Y ", ifshy acbhal .
Contact person SE ["7(,- @'n@b ﬁf 22 / 94&5,)”’/1 fdﬂ}f/
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub-Regional Office Mumbai-lII
e

Kalptaru Point 1 floor,
Sion Matunga Scheme Road No. 8,

Phone No. 24015269 /
24016239 ARSI

Visitus at : hitp:/impeb.gov.in b Infant of Sion Cercal Sion
Email ; sromumbai3@mpcb.gov.in A REER : e

Mumbai — 400 022,
"Your Service is our Duty"

Visit Report

Name of Industry: - M/s. SMS Envoclean Pvt Ltd.

Address:- 5904/1A, 5804/AB, Near Deonar Dumping Ground,
Ghatkoper, Mankhurd Link Road Mumbai-43.

Date of Visit:- 25/01/2024

Visited By:- Nilesh Marbhal, FO

Contact Person: - Dinesh Tari, Envt Officer.
Consent Status — Valid upto 1 1.09.2025,

- The CBMWTDF was found in operation. :

- Incinerators- 4 no. provided and having -250 ka/hr. capacity of each incinerator, Air
pollution control system comprises- quencher, ventury scrubber, droplet separator,
Double staged packed bed scrubber, mist eliminator, carbon filter provided to each
incinerator.

- Incineratorno. 1,38 4 were found in operation, common stack of height 32 meters
provided, HSD used as fuel.

- Online emission monitoring system provided to incinerator stack was found in

_ operation, '

- CO- 55 mg/m3, CO2-5.23 mg/m3, 02- 15.71 % & PM- 30.57 mg/Nm3.
- The temperature of incinerator found as-

' - Incinerator Primary Secondary
_— 850degreeC 1067 degree C
- ) 856 degree C 1055 degree C
2] 879 degree C 1082 degree C

T



Autoclave — 1600 Ltr. capacity provided

- Shredder- 3 nos., 150 ka/hr. 200 kg/hr. & 300 kg/hr. capacity provided.

- The firm as carried out Dioxin furan monitoring on 11/01/2024. The monitoring is
carried out from M/S. Vitmta Labs Itd, Hydrabad, Telangana state.

- Presently avg. regular waste (Incinerable waste) -10 MT/day,
The firm has reported that not sending any waste to M/S. MWML, Taloja since
Aug-2021.
The Dyke wall arrangement provided to vehicle washing area.
They have reported shifting of facility at Patalganga- Borivali MIDC, Dist- Raigad
is in process,

- ETP 200 CMD capacity provided for waste water treatment and treated water is
using for scrubbing purpose.

- During visit white smoke/ steam noticed through incinerator stack.

N
\\ §
S
a2\ .
Dinesh Tari Nilesh/Marbhal
Envt Officer Field Officer
SMS Envoclean Pvt Ltd
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MAHARASHTRA POLLUTION CONTROL BOARD

Sub-Regional Office Mumbai-li|

Phone No. 24015269 / Kalptaru Point 1 fioor,

24016239 oL T Sion Matunga Scheme Road No. 8,
Visit us at : hitp://mpcb.gov.in e —t Infant of Sion Cercal, Sion (E),
Email : sromumbai3@mpcb.gov.in i B S b Mumbai — 400 022. )

"Your Service is our Duty"

Visit Report

Name of Industry: - M/s. SMS Envoclean Pvt Ltd.

Address:- 5904/1A, 5804/AB, Near Deonar Dumping Ground,
Ghatkoper, Mankhurd Link Road Mumbai-43.

Date of Visit:- 20/02/2024

Visited By:- Nilesh Marbhal, FO

Contact Person: - Dinesh Tari, Envt Officer.
Consent Status — Valid upto 11.09.2025.

- The CBMWTDF was found in operation.

- Incinerators- 4 no. provided and having -250 kg/hr. capacity of each incinerator, Air .
pollution control system comprises- quencher, ventury scrubber, droplet separator,
Double staged packed bed scrubber, mist eliminator, carbon filter provided to each
incinerator.

- Incinerator no. 2 & 3 were found in operation, common stack of height 32 meters
provided, HSD used as fuel.

- Online emission monitoring system provided to incinerator stack was found in
operation.

<~ C0-42 mg/m3, CO2- 4.05 mg/m3, O2- 16.89 % & PM- 28.64 mg/Nma3.

5 The tefnperature of incinerator found as-

- Incinerator Primary Secondary .
-0 866 degree C 1068 degree C
- ) 869 degree C 1072 degree C

»{ sy afimmy wfifam 200t
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Autoclave — 1600 Ltr. capacity provided

- Shredder- 3 nos., 150 kg/hr. 200 kg/hr. & 300 kg/hr. capacity provided.

- The firm as carried out Dioxin furan monitoring on 08/02/2024. The monitoring is
carried out from M/S. Vitmta Labs Itd, Hydrabad, Telangana state.

- Presently avg. regular waste (Incinerable waste) -10 MT/day.

The firm has reported that not sending any waste to M/S. MWML, Taloja since
Aug-2021.

- The Dyke wall arrangement provided to vehicle washing area.

- They have reported shifting of facility at Patalganga- Borivali MIDC, Dist- Raigad
is in process,
ETP 200 CMD capacity provided for waste water treatment and treated water is
using for scrubbing purpose.

- During visit white smoke/ steam noticed through incinerator stack.

N

Zo N 5
Dinesh Tari NileSh Marbhal
Envt Officer Field Officer

SMS Envoclean Pvt Ltd
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub-Regional Office Mumbai-lll

Phone No. 24015269 / ; Kalptaru Point 1# floor,

24016239 L L LS Sion Matunga Scheme Road No. 8,
Visit us at : http://mpcb.gov.in et Infant of Sion Cercal, Sion (E),
Email : sromumbai3@mpcb.gov.in ~l P W i Mumbai — 400 022. ©

"Your Service is our Daty"

Visit Report

Name of Industry: - M/s. SMS Envoclean Pvt Ltd.

Address:- 5904/1A, 5804/AB, Near Deonar Dumping Ground,
Ghatkoper, Mankhurd Link Road Mumbai-43.

Date of Visit:- 18/03/2024

Visited By:- Nilesh Marbhal, FO

Contact Person: - Dinesh Tari, Envt Officer.
Consent Status — Valid upto 11.09.2025.

The CBMWTDF was found in operation.

Incinerators- 4 no. provided and having -250 kg/hr. capacity of each incinerator, Air
pollution control system comprises- quencher, ventury scrubber, droplet separator,
Double staged packed bed scrubber, mist eliminator, carbon filter provided to each
incinerator.

Incinerator no.2 & 4 were found in operation, common stack of height 32 meters
provided, HSD used as fuel.

. Online emission monitoring system provided to incinerator stack was found in

operation.

CO- 42.67 mg/m3, CO2- 4.37 mg/m3, 02- 16.57 % & PM- 26.09 mg/Nm3.
The temperature of incinerator found as-

Incinerator Primary Secondary

) 861 degree C 1064 degree C

) 867 degree C 1068 degree C

! [ on o
!
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Autoclave — 1600 Ltr. capacity provided

Shredder- 3 nos., 150 kg/hr. 200 kg/hr. & 300 kg/hr. capacity provided.

The firm as carried out Dioxin furan monitoring on 16/03/2024. The monitoring is
carried out from M/S. Vitmta Labs Itd, Hydrabad, Telangana state.

Presently avg. regular waste (Incinerable waste) -10 MT/day.

The Dyke wall arrangement provided to vehicle washing area.

They have reported shifting of incinerator facility at Patalganga- Borivali MIDC,
Dist- Raigad is in process.

ETP 200 CMD capacity provided for waste water treatment and treated water is

using for scrubbing purpose.

B

Dinesh Tari shMarbhal

Envt Officer Field Officer
SMS Envoclean Pvt Ltd
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MAHARASHTRA POLLUTION CONTROL BOARD

‘ Sub-Regional Office Mumbai-Il|
Phone No. 24015269 / Y

Kalptaru Point 1* floor,
24016239 St ARAMMMIRA Sion Matunga Scheme Road No. 8
Visit us at ; N/, :
Email

NS = Infant of Sion Cercal, Si
e e - Mumbai 400025,

i "Your Service is our Duty"

Visit Report

Name of Industry: - M/s. SMS Envoclean Pvt Ltd.

Address:- 5904/1A, 5804/AB, Near Deonar Dumping Ground,
Ghatkoper, Mankhurd Link Road Mumbai-43.

Date of Visit:- 22/04/2024

Visited By:- Nilesh Marbhal, FO

Contact Person: - Dinesh Tari, Envt Officer.
Consent Status — Valid upto 11.09.2025.

- The CBMWTDF was found in operation.

- Incinerators- 4 no. provided and having -250 kg/hr. capacity of each incinerator, Air
pollution control system comprises- quencher, ventury scrubber, droplet separator,
Double staged packed bed scrubber, mist eliminator, carbon filter provided to each
incinerator.

- Incinerator no.2 & 4 were found in operation, commaon stack of height 32 meters
provided, HSD used as fuel.

- Online ernission monitoring system provided to incinerator stack was found in
operation.

CO-42.07 mg/m3, CO2- 3.46 mg/m3, O2- 17.42 % & PM- 29.56 mg/Nm3.
' - The temperature of incinerator found as-

- Incinerator Primary z Secondary :
: 0 872degree C 1068 degree C i
| 861 degree Ot 1057 degree C
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Autoclave ~ 1600 Ltr. capacity provided

Shredder- 3 nos., 150 kg/hr. 200 kg/hr. & 300 kghr. capacity provided.

The firm as carried out Dioxin furan monitoring on 12/04/2024. The monitoring is
carried out from M/S. Vitmta Labs Itd, Hydrabad, Telangana state.

Presently avg. regular waste (Incinerable waste) -10 MT/day.

The Dyke wall arrangement provided to vehicle washing area

- They have reported shifting of incinerator facility at Patalganga- Borivali MIDC,

Dist- Raigad is in process

ETP 200 CMD capacity provided for waste water treatment and treated water is

using for scrubbing purpose o

) '/’
\\%\\e : 8 ;
Dinesh Tari Nifesh Marbhal
Envt Officer Field Officer 2

SMS Envoclean Pyt Ltd
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BEFORE THE NATIONAL GREEN
TRIBUNAL, WESTERN BENCH
SITTING AT PUNE

ORIGINAL APPLICATION

NO. 173 OF 2024

BETWEEN:
Govandi New Sangam Welfare Society
...APPLICANT

Versus
State of Maharashtra & Ors

...RESPONDENTS

ADDITIONAL AFFIDAVIT ON
BEHALF OF THE APPLICANT

Dated this 3"" day of September, 2024

ZAMAN ALI

Advocate for the Applicant
17, 1* Floor, Rohit Chambers,
Janmabhoomi Marg, Fort,
Mumbai — 400 001
+91-9167628833

zamanalil 602@gmail.com

Enrolment No. - MAH/3028/2014



